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(i) ln certain cases the decision of the Norms Committee refers to the Recommendations i
Observations / Deficiencies received from the concerned Technical Authority. Wherever
applicable, a scanned copy of such document has been placed at the end of the Minutes,
in running serial orders. The concerned firm may go through the same and respond
accordingly.

(ii) lt is also informed that all applications/representations/reply to the Deficiency
letters etc. may be sent to Shri Darshan Singh, Additional DGFT and Chairman, NC-
I' The email address is: darshan.sinqh@nic.in and ncl.dqft@nic.in. All firms are
also requested to mail/send their present valid email addresses so that
correspondences can be made through email onty.

The meeting No. 22117 of the Norms Committee (NC-l) for the licensing year 2016-2017
scheduled to be held on 31 .01.2017 under the Chairmanship of Sh. Darshan Singh, Additional
Director General of Foreign Trade to consider the applications under Duty Exemption / Remission
Schemes (Chapter-4) of Foreign Trade Policy 2015-2020 / Handbook of procedure Volume. The
following Members of the Committee were present in the meeting: -

the online svstem of Nlc. The decisions taken thereon are as unaei:-
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Case No.:21′ 24′80¨
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SI No Name of the representatives &
their Designation

Room No. Telephone No. Department

Sh K K Tlwa‖ ,IA 476 23062622 DHI,UB

2 Sh SK.」 ain,D.0 428A 23063321 Extn 3318

23063166
DIPP,UB.

3 Sh Kanwa‖ nder Singh SOdhi,
Asst Di「 (MeCh)

736A 23063802 Extn 2459 DC(MSME),NB

4 Sh K P Singh,Dy DGFT 302 23061562 Extn 146 DGFT,UB
e Committee considered the individual cas

Decision: The committee decided to ratify the norms based upon the written recommendation of
DHI vide Uo Note dated 31 .01.2017. (copy to be sent to the fiim & RA).
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RLA File Lic'No/Date:0510392239 Defer
HQ File
:01/80/050/00479/AM15/ ,:oitzsrcaotoo392/AM15/ 02,12'2014 ?f.8r.ro,'

Decision:Thecommitteenotedthatthefirm,sreplyd?\"9-21.09.2015hasbeensenttoDHlon
27.11.2015tor comments Case rs deferred to 14'03 2017'

e:22ffl0- Status:
Party Name: STERICAT Meet No/Dat

GUTSTRINGs pw Lio itcztzorc Deferred

31.01.2017

RLA File Lic'No/Date:0510392401 Defer 
:

HQ FIIE

:01/80/050/00597/AM15/.o5l24to4otoo414/AM15/12.12.2014Date:14.03.2017 ,

Decision: The committee noted that the firm's reply d't?g 13 01'2016 has been sent to c&PC on

id.-o-i)-oio tor comments C3se fs 
deferred to 14 03'2017

Case No.:4 3t24t8!' Party Name: MOTHERSON Meet No/Da le"22tl}- Status:

'.ALc2t2o14suMrsvsidffi.ifi.,--..trzl:,,uqDeferred

HQ File RLA File 'Lic'No/Date:0510392573 Defer

:01/80/050/00588/AM15/:05124t040100447/AM15/24.12.2014?isi,o,',

Decision: The committee noted that the_firm's application has been ient to c&Pc on 11'02 20'15

forowed oy reminoir"""-ra.05.zors, o_o i"ttliJ'oateo 23.07.2015 and 29.12.2015 to expedite:

tornrl.tt. Case is deferred to 14'03'2017'
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Lic No/Date:0710107705 1Defer
25.02.2015 ‐

Date:    |
14032017

sentto MsME on‐

.Meet No/Date:22/80¨

ALC2/2016
31012017

Lic No/Date:5310018479 Defer
1703.2015     1鴨

詭.20171
sentto C&Pc on l1 02 2015‐
and 29 12 2015 to expeditel

Party Namei AUTOMAT   IMeet No/Datei22ノ 80-
lRRIGA丁 10N PVtt LttD    ‐ALC2/2016

31012017
HQ File RLA Fite Lic.No/Date:0510393719 Defer

10 :01/80/050/00020/AM16/ :o5t23to40to058o/AM15/ 24.03.201s Date:
14.03.2017

Decision: The Committee noted that the firm's application has been sent to C&pC on 11 .02.201s
followed by reminder on 18.05.2015, DO letters dated 23.07.2015 and 29.12.201s to expedite
comments. Case is deferred to 14.03.2017.
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‐
Case No.:35ノ 3′80‐
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HQ FIle

101/80/050/00035/AM16/

casご画 面 び
IALC2′2015

IRLA File

107/24/040/00422/AM15/

‐Party Namei TERUMO
PENPOL LIMITED

‐RLA FIle

i53/24/040/00018/AM15/

Status:
Deferred

Status:
rDeferred

1淋d
IHQ File             ‐RLA File‐
11101/80/050/00193/AM16/    :o7/21/040/01140/AM15/

14.03.2017'
Decision: The Committee noted that the firm's reply dated 26.01.2016 has been sent to MSME on22'02.2016 for comments. As requested by MSlvlE copy of the reply again sent to tn", on
03.06.2016. Case is deferred to 14.03.2017.

Case No.:46/3/80- Party Name: DYNAMATIC Meet No/Date:221g0- Status:'ALC2l2O1s TEiHNOLOGTES L|M|TED, ALC2:2O16 Deferred
31.01.2017

.^ HQ File RLA Fite Lic.No/Date..O7iO107930 Defertz :o1l8olo50/ooo46/AM16/ :oil24to4otoo462tAM1st 2s.03.201s Date:
14.03.2017

Decision: The MSME has returned the^cases stating that they will consider the cases of only
,MSME units. Case is deferred to i4.03.2017.

Lic No/Date:0710107912 Defer

24 03 2015            Datei

18022016forexaminatiOnandcOmments caseisdeferredto 14032017



型

|

|  lcase No.112′ 9′80‐

ALC2′2015

●嶋刷λ5餅00497AMl創

RA may take further necessary action

lcase No.:20′ 16′ 80‐
‐  IALC2′ 2016 1眈器F壺

亡
犠 凛『

°"聯 d

lMATERIALS PVT LTD     ‐

has been senttO MSME

Lic No′Datei0710108728
15092015

the written recommendation of

1露:麗階
は2280-郡瞭:d

131012017           1         ‐

IMeet No′ Date122′ 80- IStatus:

Party Namel NETAFIM
IRRIGAT10N INDlA
‐PVT LTD

IRLA File
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ALC2′2016
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16 Decisionr ihe committee decided to ratify t!9 !9t1t,91-e!.uPon
Dtpp vide uo uo."illdrzorT-rswlro dated 31 .01.2017 as under:-

.l.TakingcluefromSloNC-22T,quantityofimportitemmaybeallowedasl.l0Kgs./Kg.
content in the exPort Product'

lnn may take further necessary action 
-according,ly

case No.116′ 16′ 80‐

ALC2′ 2016

RLA File 'Lic'No/Date:0810136711 
Defer
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rt to DIPP on
Decision: The committee noted that application oJ the firm was earlier set

OZ.11.ZO1S for comments. However, ;iiPl;i informed that the case pertains to MSME'

Accordingly,NCdecidedtosendthecasetoMsMEforexaminationandcomments.
Case is dlierred lo 14'03'2017 '
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Decision: The committee decided to ratify the norms based upon the written recommendation of
DIPP vide UO No. 12tOt2017-TSW18 dated 31 .01.2017 as under:_

1. Taking clue from SION C-227, quantity of import item at Sl. No. 1 may be altowed as 1.10
Kgs./Kg. content in the export product.

2. Quantity of import item at Sl. No. 2 may be allowed as 1.02 Kgs./Kg. content in the export
product.

IRA may take further necessary actiOn accordingly

Party Name:PoLYCAB    IMeet No/Datei22/80-
1/VIRES PVT LTD        ALC2/2016

31012017
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1DecisiOn:丁 he Comm献 ee noted that the lrm's reply dated 13 09 2016 has be6n genitO DEI丁 on
26 10 2016 for exarninatiOn and comments case is deferred to 14 03 2017
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Status:
Deferred
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Case No.:8′ 1′80‐ALC2′2016 Party Namei AZAD       Meet No/Date:22/80-   IStatus:

ENGINEERING PRIVATE  ALC2/2016         Deferred
LIMITED              31 01 2017         1

HQ File             RLA FIle Lic No/Date:091 oo63457 1Defer
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‐Decis:on:丁 he Commktee nOted thttt thさ 1“仏's aadli6nal ihfOlma16n dated o8 44 2646 ζ6nt l。
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Case No.:23ノ 7′80‐
‐  ALC2′2016

28 HQ File
:01/80/050/00244/AM17/

Case No.:13′ 7′80…
ALC2ノ 2016

HQ File
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Case No.:7′ 16′80‐
ALC2′2016

‐Party Namei

lUNDERCARRIAGE AND
ITRACttOR PARTS

PVT LttD

RLA File

:03/95/040/00131/AM17/

Meet No/Date:22/80-   IStatus:   `
ALC2/2016        Deferred l
i31012017                     1

1Lic.No/Date:031 0804858 1Defer

20 05 2016           1Datei     l

140320171

has been fon″arded to MsME on

lStatus:
lDeferred

Decision: The Committee noted that the firm,s application
24.06.2016 for comments. Case is deferred to 14.03.2017.

~~~~IPatty Name:ANGIPLAST  IMeet Noノ
Date:22ノ 80‐

29

,ALC2/2016
‐31012017

Lic No/Date:0810137979‐Defer
:01/80/050ノ00234/AM17/    108/24/040/00057ノAM17/    125052016 Date:

14.03.2017
Decision:TheCommitteenotedthatthefirm'sreplydated26.09.2016hasbeensenttovrsnar
(chemical) on 03.10.2016 for comments. case is deferred to 14.03.2017.

IPR:VATE LIMITED
|

IRLA F:le~~~~~

IParty Name:AKSHAR
‐PRECIS10N ttUBES
IPVtt LTD,

IParty Name:SHREE
GAYATRI HEALDS MFG

Meet No/Date:22/80-   ‐Status:
ALC2/2016        Reiected
31012017
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5今
mly take funher necessary acIOn accordingly                     l

,Meet Noノ Date:22/80¨

ALC2/2016
131012017

叩 TT臨 |Decision: The Committee noted that the firm's aorap劇たatbn has been fOma'a6a16 MSML ohl
02 11 2016 for comments case is deferred t0 14 03 2017

,Status:
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Decision: The Committee noted that the firm's application has been forwarded to MSME on02.11 .2016 for comments. Case is deferred to 14.0i.2012 .

Party Name:AZAD
IENGINEERING PRiVATE
LIMITED

Meet No/Datei22/80-
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Status:
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も51臀′駅7i3bl:01′ 80′050′ 00347/AM17′

l l

,Decision: The Committee

20.09.2016 for comments (
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ALC2′ 2016
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IRLA File

107ノ 24′040′ 00142′AM17′

MeetNo/Dale'.22180- Status:
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31.01.2017

Lic.No/Date:081 01 38478 Defer

12.08.2016 Date:
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Case iS deferred to 14 03 2017
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Case No.:17′ 16ノ 80‐
ALC2ノ 2016

IHQ F:le

「 Ca``N誦18′ 16′80‐
~

|  IALC2′
2016

1  1

101鴨認恵ま薦五編石

Case No.:19ノ 16ノ 80…
ALC2ノ 2016

HQ File

i01/80/050/00394/AM17/
41

Case No.:19ノ 19′80‐
IALC2′2016

HQ File

:01/80/050/00414/AM17/

Case No.:14ノ 16ノ80‐
ALC2ノ 2016

|百而
101/80/050/00389/AM17/

44‐ Case No.:15′ 16ノ80‐

Party Namei SHAKTI

IPUMPS(INDIA)LttD,
Meet No/Date:22/80-
ALC2/2016
31012017

‐Meet No/Date:22/80-
‐ALC2/2016
31012017

131itli:d

IDate:    |
140320171

1etter sent to the firm onl

reply vide e― ma‖ dated l

RLA File

Party Name:SHAK丁
|

IPUMPS(INDIA)LttD,

IRLA File

i56/24/040/00029/AM17/

IParty Namei SHAK丁
|

‐PUMPS(INDIA)LTD,

RLA File

i56/24/040/00030/AM17/

Lic No/Datei5610004985 Defer

鷺i獅器 鱚 ミ鰐爛
t版
拙印篇 智鼎iPl鷺

he firm 30 days tirne to furnish reply
Case is deferred to 14 03 2017

Meet No/Datei22/80-    Status:
ALC2/2016         1Deferred
131012017

.Lic No/Datei5610004984 Defer

30 08 2016            Datei

140320171

Lic No/Date:5610004986 Defer
30 08 2016            Date:

Status:
Deferred

14032017

has been not been
sets of app‖cation to

Status:
Deferred

Defer
Date:
14.03.2017

to DHI on

42

IDec:siOn:The cOmnnittee noted that the lrnn has nOt replled to the denciency(raised by DIPP)

.sent to the firm on ll o1 2017 through email and decided tO send final reminder tO the fi「
m tOr::rぃ :^卜  "^_l..… ■ムL:_ ′″  :      ́  .  …    _
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Party Namei L&丁―MHPs
TURBINE GENERATORS
PRIVATE LIMITED

RLA FIle

:03/95/040/00292/AM17ノ

has been forwarded

Meet No/Date:22/80-
ALC2/2016
31012017

Lic No/Datei0310807493
31082016

:諦駅♀課15闊N贈ち、諸は力銀
31012017

Status:
Deferred

143
IRLA File                 Lic No/Datei0510399606 Defer
105/24/040/00263/AM17ノ     o209 2016           1Datei

IDecis10n:The cOmmlttee h616d thLt thさ hi品 'sち lpiication has been fOn″arded
(ChemiCal)On o2 11 2016 for comments case is deferred t0 14 03 2017

14.032017

tO MSME

HQ for consideration of the case. case is deferred to 14.03.2017.



蹴 ム)II誠Ⅷ猶l濯需累
the firm's aPPlication has been

Case is deferred to 14'03 2017'

ALC2′ 2016

1HQ File

101′80/050ノ 00390′AM17′

lcase No.:16′ 19′ 80‐

IALC2′ 2016

1HQ Flle

101′80ノ 050ノ 00411′AM17′

Case iS deferred t0 14 03 2017

case No.:17′ 19′ 80‐

ALC2′ 2016

||

SUMI SYSTEMS LIMITED ALC2I2O16-
31-01.2017

RLA File

i05′ 24ノ040/00270′ AM17′ 02092016

Deferred

Status:
Approvedcase No.:15′ 19′ 80‐

ALC2′ 2016

i ,,lmport item No. 1 to 33 allowed on net to net basis with accountability clause"'

RA may take further necessary- action accordingly'

‐

・・．
１

１

議

旱甜柵 1鮮3EN&
IMeet Noノ Datei22′ 80-

ALC2′2016
‐31012017

RLA File
‐
LicINO′batei0310807586 1Defer

103′ 95ノ040′ 00330′メヽM17ノ
10209.2016

Meet No′ Date122′ 80-

ALC2′2016
31012017

‐
Datel
.14032017

Status:
Deferred

品:『鼎悦:籠

'き

鴛itiS"之
6 dated 34704加 7籠S

痣覇:翫1::』‖懲那:¶ the firm to furnish reply:―
      ‐

46

留思1:路F躙L冦IWttT誕薔遺|

草 編 訥 響 摺 Ⅷ LJ引 酬 |

quanuty Of PTCS                                                    I

■

２

３

　

４

５

旱疵淋 鮮3EN&
Lic'No/Date:031 0807591 Defer

[?5oi, sotoo4lzt^M17t [!irH8.r.o387/AM17/ 02 oe 2016 ;?il'i 
ro,,,

rmmitteenotedthatDlPPvideUoNo.l216/2017-TSW/46dated.3,l/01/2017has
47 raised deficiency in the firm,s application and decided to send it to the firm to furnish reply:- 1

１
．
２

３

　

４

５

ffi:,[??:l:l'ij:"::iliJir:]?t",,;T,"$il::l;t3"ri"i"n"v-rT[.*."x"s,olijli"*'*
For net weight of components to. gg T"d;;;t,r*;ft", impo.rt items at sl' No'1' 2 & 3' 

i

details of compone.tt'tiitn t"tweights-therlot tn"y be indicated 
in addition to their wei

euantities of import t"m. ai Sr. Nol a, 5, ?,"i;'il\in rlot' also in addition to their weights' I

Quantity of import item at Sl' No o 
1n 

mglersl:l-l *ilon t91!s *:ig!! - -: -:;:* p s,NG'1:-l:-.r------,,:.: --,:---- H"T#dffiryr"; . ' 10 t6g ",ffi"2*'"T"1EtEilI'+a'"\tNry, ffiff"J'{I:i4;i:''
'"H'affi'ffi|i"'BLr"'



Detailed calculations for the quantity of import item at Sl. No. 6 supported by length and
number of pipes in the export products.
Separate weights of Formed Heads & Test Coupons in import item at Sl. No. 7 and basis for,
the quantity of Test Coupons.

Case is deferred to 14 03 2017

‐Party Name:Blo_TECH   Meet No/Date:22/80-

IVIS10N CARE PVT LTD   IALC2/2016
31012017

481白0「lib            ttLA lilこ            tici、 6/bムiei684o136599 bさ fel bL161~
101/80ノ 050/00434/AM17/  :08/24/040/00206/AM17/  02092016      14032017
1b`ci`i6n:十 h6ё6m品籠eさ hOtea thal th6 11品 ;ξ 占||li6a16h haξ beeh fOrwardさ a t6 MSA/1i
(ChemiCaり On 13 12 2016 forcomments case is deferred to 14 03.2017

Case No.:39′ 19′80¨
ALC2′2016

Case No.:42ノ 19ノ 80‐
ALC2ノ2016

HQ File

Case No.:27ノ 19ノ 80‐
ALC2ノ 2016

IParty Name:ISGEC HEAVY IMeet No/Date:22/80-

ENGINEERING LIMITED   ALC2/2016
31012017

‐Party Name:LARSEN&    Meet No/Date:22/80-
.TOUBRO LIMI丁 ED       ALC2/2016

31012017

iStatus:
iDeferred

Status:
Deferred

Status:
Deferred

:01/80/050/00437/AM17/    lo5/23/040/00257/AM17/

: ;Decision: The committee decided to ratify the norms based upon the written recommendation of
DIPP vide UO No. 12t6t2017-TSW49 dated 31 .01.2017 as under:_

:' 1 
l',191 ETPry ygights of export items at Sl. No. 1, 2, 3 & 4 may be specified as 51 MT, 51

I I MT, 26.35 MT & 26.35 MT respectivety.i : 2. Word "Relevant" may be prefixed with the descriptions of import items at Sl. No. 1 to 3 &:49: 6.: : 3. Quantities of import items at Sl. No. 1, 2 & 6 may be allowed as 1.041T Kgs/Kg. content
, I in the export product as claimed by the firm.

. , 4. Total quantity of import items at Sl. No. 1 & 2 put together may be restricted as 7S7Zg
Kgs.

, " 
5. Quantity of import item at Sl. No.3 may be allowed as 29TT4 Kgs. (11gg6 Meters)l

I I 6. Quantities of import itims at Sl. No. 4, 5,7 & 8 may be ailowed on net to net basis withi accountability clause.
I 7. Quantities of import items at Sl. No. I & 10 may be allowed as applied for i.e. 2000 Kgs.,' erach.

: RA may take further necessary action accordingly.

RLA File Lic.NoノDatei051039961 8:        |
0509.2016         1       1

‐Party Name:DRIPLEX     Meet No/Date:22/80-
‐WATER ENGINEER!NG   ALC2/2016
PRIVAttE LIMITED       31 01 2017

i 

uo 

ffi 5Ji,,,^-;;;;- lffi f.;,,*^* ; - 
H[",,.?r 

os, osee62 e 

|B:f 
- j

i =--:==--=:--- --r 
- 

I - 
iii.di.zotti

I lllecision: The Committee noteO tnat nrre j

r l(uhemicat)on 13.12.2016 forcomments. caseisdeferred to14.03.2017. 
I

@iDer;
rld €to fttgrx.,As,-o*

Sq -&-i-n-qlT4t Ttlttlll/EtTqTg

l"ffi,- :."..e, (rffiZ.t.aae
qrFrvq furir

a{T{aI Tf{i,
t- : il.; ..

udyog tri)..

RLA File

11



07092016 臨:島薇

i馘 鰍 囮 漱 蕊 語麒 需
釧 面而 蒜 而 詢面

写

|  “S.Nα a 45&欄 d aandttd D」 dency F∝
m誡 にXpOtt PЮ dua輛so■    |

:o 1 /80/050/0041 3/AM 1 7/

case ls deferred t0 14 03 2017

‐case No.128′ 19′ 80‐

ALC2′2016

1HQ File

101ノ 80′050′00423ノAM17′

Party l

HEAT
LTD

IRLA File

i05′ 24′040′ 00196′AM17′

Namei SPlROTECH
EXCHANGERS PVT

Status:
Deferred

l.QuantityofexportitemsatSl'No'1&2inNos.alsoinadditiontotheirweights.
2. lnformation in respect of S.'il"' a,'S a r1 of Standard Deficiency Format' export

Product wise'

. Case is deferred lo 14'03'2017 '

Case No.:41/19/80- Party Name: ISGEC HEAVY Meet No/Da le"Z2lilO- Status:

ilcuzorc ENGrNEEiiiNL"LrilriE; ii"r1:72',? 
Dererred

Ha Fiie RLA File Lic No/Date:0510399641 Defer Date:

:01/80/050/00436/AM17/:05/23l040/00263/AM17/07_.09.2016,',9.,:.I^'
53 oecision: The a"*r,n"" noted that ine tiim has not repried to the deficiency (raised by DIPP)

, sent to the firm on 12.01.2017 tnrougn'lm"ir ,na decided io send final reminder to the firm to

: rfurnish repry within 15 days ot uprorii,ig'J t[" *.utes ra.ing which the case wi, be rejectedi

without further notice with direction to t-he firm to prv ,ppii"rire custom duty with interest for

泊。 白に
    胤

'島

創∞ ″ νAⅢ 7 1:艘
bまと酬 0807∞ }DJ釘  |

鄭 創剛 ∞ 綱 引AⅢ 7 1      9矧
6  .‰

矧 71

‐
  be`isio轟十五6c6品品ltt66hotililttttF:記ti:籠

'111廼

♀『♀1:「話:ⅧIiFt:1滉11:14'撃る
'17has l

l lraised denCiency in the lrm'Sa

1411襦耀懇17理::::ど 路記T:えFttγl:T誕湯sll  1 3 For net Weight of COmpc

l l   of cOmponents wlh net in Nos also in addliOn to theirl
l 1 4 Quanlles of impott le

|  IEODC
I  lcase is deferred t0 14_032017

l  case No.120′ 19′ 80‐

‐  ‐ALC2′ 2016 拙鱚3朧3EN&
IMeet Noノ Datei22′ 80-
‐ALC2′2016
131012017

一一一一
」

闘義

{t}iE -€r6-trHg7r<. p. stNGH
€l9 q.urRarqt fr=r qr.rr

Deputy Dlrec.to. General of Fo'olen r
fftrr rqr-+r<:t!ar:-':

Dlre:torale G€ne;al r,i : ,

qflivq In-,,'. ., . .'.
lifqd ( t

U"l.rl ., I I rt.. l,.

s Hi|3Xii; or import item at sr No e.il T:t:l=-:1":l:':-o'X:T: 
t:J,:'3ll"o 

ov re

6. Detailed catcutationi tor tne quantity ;i'ffi"tt it"m at Sl' No' gsupported by length and

nu*U"t of pipes/tubes in the export products'

12



“指 焉轟轟慕薄鷲黒蘇1
1         sent b tte ttm&明      |
IRA maytakefutthernecessaryaclon accordlngly.                         |

Case No.:23′ 19′80‐
ALC2ノ 2016

岡薄町
2r80-

.RLA File                 Lic No/Datei0510399661 1
:05/24/040/00288/AM17/    08092016

IParty Name:BLISS ANAND Meet No/Date:22/80‐
PVT LttD,             ALC2/2016

31012017

IParty Name:DEE
IDEVELOPMEN丁
IENGINEERS LTD

IParty Namei LARSEN&

ITOUBRO LIMI丁 ED

Meet No/Datei22/80-
ALC2ノ2016
31012017

=
畷 |

Status:
Approved

移tatus「
:Deferred

Decision: The committee decided to ratify the norms based upon the written recommendation of
DIPP vide UO No. 1216/2017-TSW56 dated 31 .01.2017 as under:-

1. Quantities of import items at Sl. No. 1 to 1 1 & 't3 to 22 may be allowed on net to net r

basis with accountability clause. :

2. Quantity of import item at Sl. No. 12 may be allowed upto 0.5 % of FOB value of I

11 3轍 恒‖藁 |‖
L焦 渕 岬 may be詢劇 中 0幅 %d Ю B Value=
lo.2                                    1

RA may take further necessary action accordingly.

「61

I  Case No.:25′ 19ノ 80¨
ALC2ノ 2016

HQ File RLA Fite Lic.No/Date:0510399682 Defer
.57r:01/80/0soloo4zotAM17t '.ost23to4otoo267tAM17t 12.0g.2016 oate:

14.03.2017
Decision: The Committee noted that hard copy of the firm's application has been not been
received and decided to send reminder to the firm and RA to forward 4 sets of application to

, 'DGrt HQ for consideration of the case. case is deferred to i4.03.2017.

|  ICase No.:13ノ 16′80‐       Party Name:FAЁ 良!MAtt   Mさ さt N6/batさ 02′色ё:   Statlこ :  ‐‐
  ‐ALC2′2016            ENGINEERING PRIVAttE  ALC2/2016         1Deferred l
l                      'LIMI丁 ED,              31012017         1       1

.  IHQ FIle                 lRLA F‖ e                 Lic No/Date:501 0002300 1Defer
l  l:01/80/050/00388/AM17/   1:50/24/040/00009/AM17ノ    15 09 2016        1Date:
158                         .

1140320171‐
 b6`iξ i6hi ttAさ ёざ品ml166ハ 616d th占11百61書稿hムζ h6t r661iea to thさ ae1616古も,(rム應さa6,blll).
I   Sent tO the firm on ll ol.2017 through ema‖ and decided to send final reminder to the firm tol
i  fumlsh reply within 15 days of uploading of the minutes falling which the case will be raected

,without further notice with direction to the flrm to pay applicable custom duty with interest for
l  ‐EODC Caseis deferred to 14 03 2017

59‐貫[滉魁:イ:1月
980‐ Meet No/Date:22/80-   IStatus:

ALC2/2016         1Deferred
さ も 奇 6議 ′k。 ■ SIヽ cHgq qalffirru Rrr qrqrq
O.psty Dlroror cenant[gl#golgn Tnd.

1a frqvr qrqrq qrtksrraq
rJ Dlrcctorate Conaral BtlFlfdl(*{-Trado

rfiFrw ft-.r,' \ Anfr' no,.,
+tTl-t 1 ' v

vrir:1Lrdyog BJ,-..



鵬 話蔀而 RLA FiIC

:03/95/040/0 047 5l AM17 I

１
．
２

３

　

４

３

肌織誅1li理::::::き「鴫滉tli縄駆階ЪddenclttTittt NQl¨ ddttS
R器温き零1融T:串薔質T511養曙ギ:ldition to their weights
尋泄緊i罫ピ[鷲猟翼弘∫露認澤漱謂脚諸膿

為bttsl

|

thざ quanlty Of Test COupOns

lcase ls deferred t0 14 03 2017

case No.:22′ 19′ 80‐

ALC2′ 2016

case No.:40′ 19′ 80‐

ALC2′ 2016

case No.:2′ 22′80‐

ALC2ノ 2016

“lmport lem no llolTallowedonnettonetbasiswithaccountabilityclause"'

:需研:よ::lili   さ}:4修:19α
22/80‐

Party Name: PHOENIX Me9!ry9/P^ate"22t8O- 'status:
FOTLS pt6. LTD. ALC2I2O16 Approved

31.01.2017

HQ File RLA File Lic'No/Date:0310807894

:01/80/050/00502/AM17/:03/95/040/00307/AM17/119.09.2016
Decision: The committee decided to 

"iitV 
t19 l9'1',911"9^'pon.the 

writtenrecommendation of

Dtpp vide UO Uo. rildrz-017-Tsw62 Oat6o gr .01.2017 on repeat basis as under:-

1. lmport item sharr be of relevanJ,orlog 3t,::.i!'L* ::1f^?11?IE:",'1.:""
2. euantity of import item at Si'f13. ii Rltevant Hot nottealiold Rolled Stainless Steelr

wiOe coits/Strips) may be allowed as under:

(i) wide coits: as r.oa-KGlk!. content in the export product as claimed by the 
'

firm' as per SION C-2008' -..^^* ^.aarrrar(iD si;i;;;;; t 'oos rgs'lrg' content in the export product'

lwy,ЯⅢ.里9型■型 型 聟
"リ

Status:
Deferred

公
υ

|

命
`命
0-′ K.R sINC

議 測 獄 翼 i

14 ル



63
:01/80/050/00433/AM17/    103/94/040/00531/AM17ノ

Lic No/Date:0310807938 1Defer
21 09 2016            Datei

14.03.2017
Decision: The Committee noted that the firm has not replied to the deficiency (raised by Dlpp)
sent to the firm on 12.01.2017 through email and decided to send final reminder to the firm to
furnish reply within 15 days of uploading of the minutes failing which the case will be rejected
without further notice with direction to the firm to pay applicable custom duty with interest for
EODC. Case is deferred to 14.03.2017.

Case No.:38′ 19ノ80‐
ALC2ノ 2016

HQ File

Party Namei KARBON
.STEELMART PRIVATE
LIMI丁ED
IRLA File

Meet No/Date:22/80-
ALC2/2016
31012017

Meet No/Datei22/80-
ALC2/2016
31012017

Lic No/Date1031080801 5
23092016

B偏

lStatus:
:Deferred

64

Case No.:24ノ 19′80‐
ALC2ノ 2016

HQ File

:01/80/050/00419/AM17/

‐Case No.:35′ 19′80¨
ALC2′2016

Case No.:37ノ 19ノ80‐

IALC2ノ2016

HQ File

|  ICase No.:32ノ 19′80‐

I  ALC2ノ2016

671HQ FI!e

1  101/80/050/00427/AM17ノ

I  Decision:The cOmmittee
1  13 12 2016 for comments

181霊胤:1∬
98●

Party Namei SttERLITE
POWER TRANSMiSSiON

C薔もヽ穏『躙認 Meet NdDac"β
併

‐ALC2/2016
31012017

RLA File                 Lic No/Datei0810138716 Defer
i08/24/040/00238/AM17/    22 09 2016           1Datei

Status:
Deferred

Defer
Date:
14.03.2017

Decision: The Committee noted that the firm's application has been fonrvarded to DEIT on
18.01.2017 for comments. Case is deferred to 14.03.2017 .

:14.03.2017 
,

,D,ecision: Tlre Committee noted that the firm's application has been forwaroed to MSMi,
(chemical) on 13.12.2016 for comments. case is deferred to 14.03.2012.

| |                ILIMI丁 ED

151浙面高蕊T~需漑扁蕊蕊蔦

66:911'P/950/99132/AM17/  :03/94/040/00579/AM17ノ 23092016 14032017
Decision: The Committee noted that the firm has not replied to the deficiency (raised by Dlpp)
sent to the firm on 12.01.2017 through email and decided to send final remind'er to the firm to
furnish reply within 15 days of uploading of the minutes faiting which the case will be rejected
without further notice with direction to the firm to pay applica-ble custom duty with interest for
EODC Case is deferred to 14.03.2017.

IParty Name:KARBON     IMeet No/Date:22/80-   IStatus:
ISttEELMART PRIVAttE    ALC2/2016         .Deferred
lLIAlllTED             131 01 2017

RLA File ‐Lic No/Date:0310808014 1Defer Date:

IParty Namei NEO WHEELS Meet No/Datei22/80-   IStatus:
LttD(FRMLY KNOWN AS  ALC2/2016         Deferred
‐VERSA丁 ILE H C&ENG   31 01 2017         1

RLA File Llc No/Date:0310808070 Defer Datei
:03/95/040/00775/AM16ノ     126092016 11403.2017
noted that the firm's app‖ cation has been fon″ arded to MsME on
Case is deferred to 14 03 2017

Party Namel BGR ENERGY Meet No/Date:22/80-   .Status:
SYSttEMS LIMITED,      ALC2/2016         1Deferred l

15
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31'01'2017

r:01/80/050/00428/AM17 t '':oitz.qlololootoolAMlT/ 
29.09.2016 Date:

,Decision: The committee noted that Dtpp vide UO No.1216/2017-TSW68 0","0 a',,,or]rloliT^t:t

Ia".,J"i'I"i,","."i i. in"]irm's apptication anJ ol"iolo to send it to the firm to furnish reply:- :

1. lnformation in respectof sl. No.4,5,6,8,9 & 11 of Standard Deficiency Format' export

2. 3riifi:Iiffis of import items at St No. 30 to 32 and their specific use in the export

3. $jrliltl; import items at sl. No. 34 to 37, 44 & 46 and their specific use in the export I

4. 3!!3[l?;"6cations of import item at St. No 41(cables) and its quantitv in meters :

5. Specific qmnlii[t of import items at Sl' No' 34' 44 & 46

Case is deferred to 14.03'2017 .

l  case No.:43′ 19′ 80‐

I  ALC2′2016

も9鴨尉λ5900433AⅢ 7 1醐脇ノ∞∝誅Ⅲ7
Lic No′Datei5310019228 1Defer

O ltrleet No/Date:22l80- Sta-tus:
Party Name:TERUM
PENPOL PRIVATE Liutreo ALC2l2o16 Deferred

31.01.2017

case No.:8′ 19′ 80¨

I  ALC2′2016

Decision:TheCommitteenotedthatthefirm'sapplicationhasbeen
, lcnemicat)on 1g.i].ioatr co-nrments. case is deferred to 14.03.2017.

酬 1諄 翻 品ぽ

襦 鮮

C塑 ∞ ~

RLA File                lLic Noノ Datet0510400038

70鴨刷λ5900403AM1 7 Ю引2404900344ハM17 05102∝ 6

66ctibn:The COmmmee n6t6a that th6 1「
語:ζ ム||たち10A has been fOMarded

.(Chemical)on 13.12 2016 for comments Caseis deferred t0 14 03 2017

Gase No':1/16/80- Party Name: LUBI Meet No/Dale"22lBO- Status:

I ALC2/2016 INDUSTRIES LLP' ;ALC2]2O16 Approved
31.01.2017

rr ' 
Lic'No/Date:08101aaazg

HO fie RLA File

l:01/80/050/00376/AM,17l.o8l24to4oloo282lAM17/18.10.2016
Decision: The committee decided to ratifv 11"^ l?T ,^on 

repqai ??:it ?:^':1der 
as per their

Advance Authorization No.081013zgog J;tLo 08.03.2016 ratifild in NC meeting No'12/80 dated

13.09.2016 based upon the written ]-""or,"noation of DIPP vide UO No' 12t6t20fi-rsw71

171 dated 31.01.2017 as under:-

l.Word..relevant,,maybeprefixedwiththedescriptionsofimportitemsatSl.No.l
&2. , ^--r:^r i^,

2,QuantityofimportitematSl'No.lmaybeallowedasappliedfori'e.45485Kgs'
as 1.65g Kgs./kg..ont"niin export froOucts "tt"t 

tafing '1l3'd recovery from

' , lT3ii,r, of imporr item at sr. No. 2 mav be arowed as appried for i.e. 263314 Kgs'

I ds 1.626 Kgs./kg. 
"on[nt 

in Lrport'proOucts 
-after 

tii<ing 1/3'd recovery from

scrap.

129092016 IDatel    l
114032017

fOrwarded to MSMEI

IStatus:

Deferred

‐Defer

Datei

14032017

tO MSME

r#ii €to RiErr<. p. srNGgq qErft{rer fr*<r r:qrcr
Dopuv Dlractor General ot Fmlgn T'

Rvr tzrqt< qurFitsr-"-:
Dlre"toEte Gon.El ol Forelgn -l 

r

qrFtq ftqvq79.o11. of co,, ,',
tiTq< TTRTFT{/GowI. ot r: .

ErElfq arq-, li ft.^.1 .

udyog Btrawan, Now Lri
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RA may take further necessary action accOrdingly

一
|

Case No.:34′ 19ノ80‐
ALC2ノ 2016

HQ FIle

:01/80/050/00429/AM17/ |

Meet No/Datei22/80-
ALC2/2016
31012017

Status:
,Deferred

72 Lic No/Date:3110066368 1Defer     l
18102016 Datei

114032017

has been fonruarded to DHI on

I  Case No.:1′ 19ノ80¨
ALC2ノ 2016

‐Party Name:ITRON INDIA  IMeet No/Date:22/80-
PVT LTD             ALC2/2016

131012017

I  HQ File             RLA FIle Lic No/Date:0510400143 1Defer     ,
|  :01ノ80/050/00396/AM17/   :05/23/040ノ 00373/AM16/   19 10 2016        1Datel    l

‐                    1140320171

173 Dection:丁he Comm敵 ee noted that DIPP ude 06 Nd12/6′ 2017-TSW′ラOdム16d04′ 6イノウ6イラha`
l  raiSed denciency in the irm's applicalon and decided to send l to the nrm tO furnish reply:―      |

1    1nformatiOn in respect of sl No 4,5&8 of Standard Deficiency Format,

‐         2   Condilon ofimportitem at SI No 4(brasS BOdy)i e whetherrough Or machined   ‐
l              and weights of“ rough"and“ machined"brass bOdies                           l

「 IPany雨昴Ъ鷲 長ONi雨函Å
IPVT LTD

Meet No/Datei22/80-
ALC2/2016
31012017

IStatus:

IDeferred
IALC2′2016

|

HQ File

i01/80/050ノ00397/AM17/

‐Case No.:11′ 19′80‐
IALC2′2016

HQ FIle

i01/80/050ノ00406/AM17/

RLA File

i05/23/040/00451/AM16/

174
1

II
i lCase is deferred to 14.03.2017.

lnformation in respect of sl. No. 4, 5 & 8 of standard Deficiency Format,
condition of import item at sl. No. 3(brass Body) i.e. whether rough or machined
and weights of "rough" and "machined" brass bodies.

lPany Na語 ITRON INDIA  Meet No/Datei22/80-
ALC2/2016
31012017

‖鋼0劉 6

Status:
Deferred

IDatei    l

1140320171

PVT LttD

IRLA File

i05/23ノ 040ノ00372/AM16/
ILic Noノ Date:0510400145 1Defer    l

Decision: The committee noted that DIPP vide Uo No.12t6t2o17-TSW75 dated 31/01 t2017 has,a:^^! i^4-:^--.raised deiciency in the fi「m's application and decided to send ittO the firm to furnish reply:‐

1. lnformation in respect of Sl. No. 4, 5 & 8 of Standard Deficiency Format,2. Condition of import item at Sl. No. 4 (brass Body) i.e. whether rough or machined
and weights of "rough" and .machined', 

brass bodies.~丁~聴
轟誦臨藝17         :

,75

…
n―/Do。こ・と「ど

=脊
■轟

on:丁he Committee noted that DIPP vide UO No 12/6/2017-丁 SW/74 dated 31/01/2017 has
deficiency in the fi「m's app‖cation and decided tO send itto the firm to furnish reply:―



lcase is deferred to 14 03 2017

lcase No.:12′ 19′ 80‐

IALC2′2016

.HQ File

101′80′ 050ノ 00407′AM17ノ

Case lS deferred t0 14 03 2017

case No.126′ 19′ 80‐

I  ALC2′2016

77 1HQ File

101ノ 80′050′ 00421ノメヽM17′
‐
 lbさこiζi6hi十ム6ё6品 mltt6e

1   13 12 2016 for cornrnentS

case No.:4′ 19′ 80‐

I  ALC2′2016

case No.:5′ 19′80‐

IALC2′2016
80‐

|  IHQ Flle

|ら rt,｀ムmeilttRON INDIA
‐PVT LTD

IRLA File

105′ 23′040′ 00287′AM16′

Status:
Deferred

1, 4 & 5 may be allowed as applied for being ;

i

3 & 6 to 24 may be allowed on net to net basis I

I

I

1

:距|

１

２

lnformationinrespectofSl.No.4,s&SofStandardDeficiencyFormat,
condition of import item at sl. No. 3 (brass ilyl i " whether rough or machined

L'J *"ignit oti;rougn" and "machined" brass bodies'

Case iS deferred t0 14 03 2017

11趨 漁 評
価
 智 WTα

GLOu由NttA鷺
堀 著
02∞~3∬ :dl

31012017                      1

F8嶋尉鬼590∴091Ⅲ
'1協

i胤甲0島よ1話

'ち

濡魔ξbttTT3T‐事:::11

1  
‐1:l,加 61:「 C''I‖習1柑『

e凛
:lsI::le‖l:dl)) S appl16ム

10h has 6eこハ iorwarded tO MSME on‐
14032017                   _           :

1燒:況著
は乏″ёd 漱減ell

131012017                     .

RLA File Lic No/Date:0410162406 
:, HO f ite RLA l-lle , , ^..,1t ;:;;;;;

:01/80/050/00399/AM17/.oatzqtoqotoolzll^M17t21102016.,..
Decision: ine committee decided to ratify tle 19rls.based 

upon the written recommendation of I

:zgDlPPvideUouo.iiozo17-TSW79oateogt.o1.2o17asunder:-

, L Quantities of import items at Sl' No'
j 

1 .O2o/o ol FOB Value of exPorts'

2. Quantities of import items at Sl' No' 2'
: with accountabilitY clause'

[   里 町酬
m型 咀 _

認淋 爵l粘励闇

濡需鳳繭

RLA File

'Meet No′ Datei22′
80‐

ALC2′2016
.31012017

IL16 N?′ P,le19111誓 rt駆 [1負菱F′唯.Fも INGH

18



:01/80/050/00400/AM17/   :o4/24/040/00122/AM17/   21102016

B滞胤譜選呪精1舞罰詣:独断計兜i夕:鍬忠r he面量さn

1. Quantities of import items at Sl. No. 1 to 35, 37 & 38 may be allowed on net to net j

basis with accountability clause. -- "-- 
i

2. Quantity of import item at Sl. No. 36 may be allowed as 1.01 Kgs./Kg. content in,exportitem. " - 
f

RA may take further necessary action accordingly.

1:況:|♂
硫6_ 1柵

漱需褥

`丼

11よ 鷹:"γ智も:'。たい 1漱篤:dl
31012017

1HQ File             RLA File Lic No/Datei0410162410          ‐
81101/80/050/00401/AM17/    104ノ 24/040/00100/AM17/    124102016           .         |
.:計

i営 む謙 よ:需 1素ζ譜 ♀釧 爵11計 れ霊 ::"|お ::,1:視聖 れ 嘱:Ⅷ濯曽獣 ,n計

RA may take further necessary action accordingly.

r-iffiip;rtv rlameriloowoN - irtaeGt No,toate:iztgb- - istatus: -ii iALc2/2016 inurbuolvE SySTEMS iALc2t2o16 ,ii'riJ".a i

i i __ itNDtA pRtvATE L|M|TED i31.01.2017 i ' ' i

I [Ho F,t" IRLA Fid- - - ilii-r.roioateolr u62nal- -- I

i82 i:01/80/oso/00398/AM17/ i oina)daotoolzytAwltt tii.tiioY 
v4- ru 

i i

i lD..e9a1iotx 
The committee noGd t;raW the;orrns based 

"" 
rrr"t 

" 
rtret uase in ternrs orE"*r"tl

i l*o," 4 of Engineering Product. - - 
Illl

i iRA may take further necessary action accordingty. 
i

1 letcz,orc leir.r'eol eirvniE'lirurreo inlczrzoro ffi;;; Iril-"'-'lIi31.o1.2017 It

l" mfl',"*;;,*;., -MIim ozueu,,r ir'-i'l:"i'r?f"lssloo1e23a i3:P il l 
- 

I I liioe.zorl
I |-oeosron tffihat the* firmb appfucation 

*has 
Gg'n foMard-ed AtrsrelI l(chemical) on 13.12.2016 for comments. case is deferied to 14.03.2011. '''-'''- 

|___,,__*_,i

reCOmmendat:Onofl

はこ滉以:イ:′ 19′80‐

１

２

Quantity of export items at sl.No. 1 & 2 in Nos. also in addition to their weights.
lnformation in respect of sl. No. 4, s & 11 of standard Deficiency Foimat, exporli
product wise.

19

Name:SPIROTECH No/Datei22/80-
EXCHANGERS PVT

Defer
‐Date:

14032017
on:The Conlmittee noted that DIPP vide UO No 12/6/2017-丁 S1/V/84 dated 31/01/2017 has
deficiency in the firm's application and decided to send lttO the firm to furnish reply:―

赫 口 P― ノDeptt of



― |

1 降蓬下百るたrにd。 14.03.2017.
J

「
case No.:47′ 19′ 80¨

ALC2′2016

yW曜
質咽[D 

針

“

器__ 二
li:ス 、iハ′nぅ1.o310809108 1Defer

I r:"-. t-'1-1

Rr A File 'Lic'No/Date:0310809108 P:l:i0310809108 Defer
:RLA File Lic'No/Date:

':O3lg404O0O712lAM17l rtO't 1'2016 Date: :

,14.03.2017 ,I 1 ' ,,:--l
noteO-fnaf ihe iirrn'a application has been toruaroeo te .,Er 

'

●鴨尉λ5創00442AⅢ 7

Case iS deferred t0 14 03 2017

Case No.:44l19/80- Partyllame: ROBERTSHAW Meet No/Date:22l80- Status:

! 1Iliiffil-- 131.01'2017 ,:'.--,--- i

臨 漏 話

「

 :
86Ъ
6衝壷。
『
十he ёom品血eさ hⅢ而¬:モ11

:索憎織iI嘱』♀m電讐::1出:1期n冨 :n『:∬
『:『ぼ:el『ittl‖:橋∬耐ふ葛|二I~|

‐       
“SI No 3,4,5,6&11 0f Standard Deiciency Format(Export ProduCt WiSe)"         

‐

lcase is deferred to 14 03 2017

case No.:48′ 19′ 80‐

ALC2′ 2016
1曲蜘[」掃ED

87鴨臨:話:L蔦11 1誂I‰9oO刊″AⅢ7 15‖拓ざ
…VVV…
1瓢 .2“ 7

_     -               1     _J_」  ム^ い に :T ハ n

87鴨晰

i iOecision: The Committee-noteO tnat tne .tly":tfl':flion 
has been forwarded to DEIT on

1満アh迦遊瓦壷"も“
たrЮd b‖Ю3狙

而両¬闊
に
聞■図

臨r業暴『幣躍撻モ:曇蝋脚l弱
界中Sおよ瑞1臓i脂11
,2017                    1

|:趨湖糖
‖創
"‐  [又ヂ濯鶴評:鷺:":辟

効薄
:器:dl

131012017           1         1

“

油 鴻 話
鳥

'~洋

脇 話鼻鳳 ∴
1漱
ξ
面 繭 拓

鷺

‐

瀑 Ml瓢語』題確 計
鏑
"M tty
WillCOnsT鷹(勤

|卜Ⅵ創ⅥE Шlに.CaSe S 000里

―

―

潮

…
20                 誂J:壺F:

鷺ち麗着
o228):器

:d

31012017

Lic.No′Datei031 08091 87‐ Defer

ud癬轟 議 ξFgLih:



:霊以:イ:鯰
28卜  [諸龍翼認評訴:贈ち魁7階。228∈ :器::d l

31012017           .           |

90器鶏59005“ハⅢ7 ]挽為餅:05'0ハ話7 年,蕊:」:1,0“ 006457色鷲営雰ゎ |

lbさ cisi6ハ :十hさ ё。品枯litee hもted thttt hち ld cOpy Of the l汗 |'s appllさら16h httζ 6ささn h61 6ささA‐
received and decided to send rerninder to the firm and RA to fon″ ard 4 sets of application to
DGFT HQ fOr consideratiOn ofthe case Case is deferred to 14 03 2017

Meet No/Date:22/80-
ALC2/2016
31012017

n1 !o flte RLA File Lic.No/Date:09'10064609 Defer Date.- ' .01/80/050/00503/AM17/ 
"Ogt24to4otoo553/AM17/ 

20.01.2017 14.03.2017
Decision: The Committee noted that hard copy of the firm's application has been not been
,received and decided to send reminder to the firm and RA to forward 4 sets of application to
DGFT HQ for consideration of the case. case is deferred to 14.03.2017.

udy莫 喜 ζ:薔順 LttfFtLIhi

Case No.:3′ 22′80‐

ALC2′2016
Party Name:FRIZAIR
PRIVAttE LIMITttD

Status:
Deferred

S No 591

HQF No 01/80/162/00101/AM45ノDESl
Meeting No 22/17 RLA,No 07/24/040/00187/AM09 0710059077

dt13 08.2008Date:31012017 Request for fixation of norms.

Decision: The Co
MSME on 03.08.2015 followed by reminder on 08.01 .2016 for examination and comments.
Case is deferred t0 14 03 2017

S No 592

Case No.ArR‐ 144 M/s L&丁 M̈HI
Boilers Pvt Ltd,

Mumbal

HQF No.01ノ80/050/00815ノAMllノDES
:

Lic.No &date

Mee‖ ng No 22/17 RLA,No 03/95ノ 040ノ00824/AMll 0310610931

dt13 01 2011Date:3101.2017 Request for amendment of norms

3::鴨 肥ヽヽ:哩雨lお],::1」l翼:L精洲T,濫乱習蝋1』1:TttTentt° nd DH7(Copy tO be sentto the lrm&RA)

_昼
A may take futther necessary aclon accordingly

S.No.593

Case No.ArR-146 M/s. Larsen and
Toubro Ltd.,
Mumbai

HQF No 01/80ノ 050ノ00171/AM13/DES.l
Meelng No 22/17 RLA,No 03/95/040/00087/AM13 0310697187

dt01 06 2012Datei 31 01 2017 Request for amendment of norms
Decision: The Committee noteO tnat tfre firm's reply dated 18.09.2015 has been sent to DHI
08.01.2016 for examination and comments Case is deferred to 14.03.2017.

S.No.594

Case No A/R… 148 M/s. Larsen and
Toubro Ltd.,
Mumbai

HQF No 01ノ80ノ050ノ00170/AM12/DES.
:

Lic No &date

Meeung No.22ノ17 RLA,No 03ノ95/09zOQ書 6q犠層 ,iセ R siト c0310640468
「
．̈

●F― ¬ R¬¬マ /Govt.oイ l,

21

Case No AIR‐48 M/s. Pranita
Engineering
Solutions Pvt.
Ltd.,

Lic.No.&date

Lic.No &date



dt05 07 2011
Datei 31 01 2017

lrm's reply dated 04 07 2016 hAmeen sent to DHI on

ffiotedthatthe
Case is deferred t0 14 03.201■

05 07 2016 for examina10n and COmments.

Lic. No. & date
望」髪」2三星」M/s. Radiant

lndustries, Pune
case No Ⅳ R-157 3110051726

dt07 12 2011
RLA,No 31′ 83/040ノ00183/AM12

¨ o2217
nequest reviglllgl1:

Datei 31 01 2017 meeting

the firm,s application .r'r.o"i ,.d decided to'send it to the firm to furnish reply:-

“CalculatiOn for areaノ volume linked tO drawing Of parts manufactured Out of raw material"

Case iS deferred to 14 03 2017

HQF No 01′ 80/050ノ00138/AM12DESiMノs BOysen lndia

Ltd,Utter

Pradesh

case No AIR-163 0510394521

dt10 06 2015
⊇里里里至」塗堂」」旦

Meeting No 22′ 17
Req u est ioiiii?!9l9f!9 rmg

面 012017

::I鷺」慧‖:二

`‖

」(i瓦扇高II::‖黒][百
TTttπ¬罵3≒iぅ

:liltil:,1モ乏話ま『 πEFσ
Tπ元両て「 肩百百¬面

襄覇Tて正扇Flo MSME on

23 02 2016 for cornmentS.Case is deferred t0 14 03.2017

Lic.No.&date」2三£二M/s B10-

TECH ViSiOn

Care PVt Ltd,

Ahmedabad

case No ArR‐ 164 0810135195

dt 06 05 2015
RLA,No 08′ 24ノ040ノ00023ノAM16

両 No 2217
Request forlevision of norms

Da0 31.012017

est dated

23.02.2016for commentt' C"" it d"f"t'"d to 1ffi
MSME on

S.No 598
HQF No 01′80′050ノ 00Q量」

`全

!望」£」2三旦」
0310798796

dt.10092015
RLA,No 03′ 95ノ050′00249′AM16

MeeJhg No 22ノ 17
Request fOr

面 012017

Case iS deferred to l禦

市1市1111下豆Iア|,子冒繊Ψ:4ズ響退嘗:1 31Ю
l氾017 has

raised deficiency in the f† rm'S application and decided to Send ittO the flrm tO furnish reply:―

1. Reduction in weight of Alloy Steel Plates (import item at Sl' No' 1) because of procurement of 2

Heads from foreign vendor instead of fabiication from Alloy steel Plates is 110'775 MT' Whereas'

increaseinweightofformedheadsimportitematSl.No.T)is506MTandthesamemaybeclarified.
2. Net weight of indigenous items in the export product'

3. lnformation in res[ect of sl. No. 5 & 11 of standard Deficiency Format.

4. For net weight of components to be manufactured from import items at Sl' No'1 & 2' details of

components with net weights thereof may be indicated'

22

?#<i fto fHE/l<. p. stNGH
Ooputy Dlrocto. GenoEl ol Fo.olgn Trade

Rvr qrqr< qrrFritrra-o
TlllSctoEt€ GeneBl of Forelgn 'L.

gptt. ot Cornme.
/Govt. ot lndi'-,
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S.No 599

Case No.A/R‐35 M/s. Arioli
Textiles
Machinery Pvt.
Ltd., Vadodara

HQF.No.01/80ノ 050ノ00211ノAM15ノDES.: Lic.No &date
Meeting No 22ノ 17 RLA,No 34/21/040/00090/AM15 3410040214

dt.06062014Date:3101.2017 Request for fixation of norms

Decision: 丁he Cornmittee noted that the firm's request dated 29 03 2016 has been sent to MsME on

19 05 2016 for conlments case is deferred to 14 03 2017

S No.600

Case No AIR-36 M/s. Freedom
Ophthalmic Pvt.

Ltd., Hosu(TN)

HQF.No 01/80/050/00526ノ AM15ノDES.l Lic.No.&date
Mee‖ ng No.22/17 RLA,No 04/24/040/00231/AM15 0410159838

dt 04 12 2014Date:31012017 Request for revision of norms
Decis:on:The cOmmittee noted that the MSME(ChemiCal)Vide oM No TL-12024/30ノ 2016‐ GC and F―
DC)MSME dated 23 08 2016 has provided their comments. NC decided to defer the case for the next

meeting with a‖ relevant papers. case is deferred to 14.03.2017.

S No 601

Case No A/R-51 M/s Minda Silca

Engineering

Ltd,Greater

Nolda

HQF.No 01/80ノ 050ノ01764ノAM09/DES: Lic No &date
Meeting No.22/17 RLA,No 05/24/040/00706/AM09 0510235844

dt05 02 2009Date:31012017 Request for correction in export /import
quantity of norms

Decision:Thecommitteenotedthatthelettersent
Hearing. Case is deferred to 14.03.2017.

S No 602

Case No A/R‐54 M/s. Dee
Development
Engineers Ltd.,
Faridabad

HQFoNo 01/80/050/00792/AM08ノDES.| Lic No.&date
Meeung No.22/17 RLA,No.05/24ノ040/00238ノAM07 0510205473

dt27 06 2007Datei 31 01 2017 Request for ratification of norms

Decision: 丁he Commlttee noted that the firm's request dated 14.05 2016 has been sent to DHl on

30 06 2016 for comrnents case is deferred to 14 03 2017

S.No 603

Case No A/R-81 TPP
Boilers
Lttd,Mumbal

M/s

Pvt

HQF No 01/80/050/00037ノ AM17ノDESl Lic No &date
Meeting No 22ノ 17 RA F.No.03ノ95ノ040ノ00696ノAM16 0310801039

dt.15122015Datei 31 01 2017 Request for revision of norms
Decision:TheCommitteedecidedtomaintainsta
Meeting No.2/80 dated 26.04.2016 for the above case.

l4loay take further necessary action accordingly.

S.No 604

Case No A/R-95 M/s. Motherson
Sumi Systems
Ltd., New Delhi

HQF.No.01/80ノ 050/00386ノAM16ノDESI Lic No &date
Meeting No.22ノ 17 RA.F.No.05ノ24ノ040ノ00382/AM16 0510396342

dt16 11 2015Datei 31 01.2017 Request for fixation of norms

OePutY oirec
f*vt t

Dlre=torate23



Decision: The Committee noted that the可irm's request dated~25052016 has been sent tO MSME

(ChemiCal)On 16 09 2016 forcomments
Case†s deferred t0 14 03型

画面葛お百薇雨万雨両面面更藝11型DESlM/s. Doowon

Automotive
Systems lndia Pvt.

Ltd., KanchiPuram

0410161438

dt17 12 2015
RA F No 04/24′040′ 00195ノAM16

Meeung No 22/17
Request for revision of norms

面 012017

o昭 ∞

dated 05 07 2016 forthe aboVe Case

RA may take further necessary action accordingly'

′DES VR F‖e
M′s Bharat

Heavy
Electricals

Lirnitedi

chennal

0410089879
dt 08 06 2007

RLA No 04/24/040ノ 00482/AM07

RequestfOr amendmentin eXpo威
面 1.012017

はれき予

`洲

ギ品継bるJ流五語 .lcopyお be sent b he lrm&R母

RA may take furtl"lel nllcesgery 39!en

詭 n山
“

d

07 10 2016 with encloSures baSed upOn the W「
itten reCOmmendatlon of DHI Vide UO Note No TSVVB

_     |   __■ ■_ム L^`:●・― ● DAヽ

Lic.No and date
F No 01ノ 80′ 050/00440ノ AM12/DESl

0410131227
dt.02122011

RequestTor amendment in exPort
Datei 31 01 2017

訓∞ ぬ d

07 10 2016 with enclosures baSed upOn the W「
itten reCOrnmendatiOn of DHi Vlde UO Note No TSVVB

_ ^   ● 1  ___■ ム̂ `L^`:´_'D△ ヽ

31さソ
`ざ

イγ品僣bミ意、五o4レ kじopy t6 be senttO the lrm&RA)

AM12ノDESI

0410130775
dt23 11 2011

Requesi for amendment in exPort
oate'. gt.ot.zotz

h dated

07 10 2016 With enclosures based upOn the Written reCOmmendation of DHI Vide UO Note No TSVVB_     ●    ■■_■ L_`:´ _O DAヽ

31ど

'亮

イギ晶僣bる61ttI五品71copy 6 besettbhelrm&RA)

RA may take further necessary action

24



S No 609

Case No.
A/R-129

M/s Bharat
Heavy
Electricals
Limited,
Tiruchirapalli

F No 01/80/050ノ 00152/AMl1/DESI Lic. No. and date

Meeting No.22ノ 17 RLA No.04/24/040/00033ノAMll 0410114086
dt.28.052010Datei 31 01 2017 Request for amendment in export

product weiqht of norms
Decision: The committee decided to modify the
07.10.2016 with enclosures based upon the written recommendation of DHI vide UO Note No. TSWB
3(46)12011 dated 03.01.2017 . (Copy to be sent to the firm & RA).

RA may take further necessary action accordingly.

S No 610

Case No
AIR-130

M/s Bharat
Heavy
Electricals
Limited,
Chennai

F No.01/80ノ 050/00906/AMl1/DESI Lic. No. and date

Mee‖ ng No 22/17 RLA No 04/24ノ 040/00297/AMll 0410121519
dt10 02 2011Date:31012017 Request for amendment in export

product weiqht of norms
Decision: The committee decided to modify the
07.10.2016 with enclosures based upon the written recommendation of DHI vide UO Note No. TSWB
3(46)12011 dated 03.01.2017. (Copy to be sent to the firm & RA).

RA may take further necessary action accordingly.

S No 611

Case No
A/R-131

M/s Bharat
Heavy
Electricals
Limited,
Tiruchirapalli

F No 01/80/050/00491ノ AM10/DESl Lic No. and date

Meeung No.22/17 RLA No 04/24ノ 040/00069ノAM10 0410107827
dt.15.092009Date:31012017 Request for amendment in export

product weight of norms.
Decision:Thecommitteedecidedtomodifythenorm
07.10.2016 with enclosures based upon the written recommendation of DHI vide UO Note No. TSWB
3(46)12011 dated 03.01.2017. (Copy to be sent to the firm & RA).

RA may take further necessary action accordingly.

S No 612

Case No
A/R-132

M/s Bharat
Heavy
Electricals
Limited,
Tiruchirapalli

F No 01/80/050/00853/AM10/DES: Lic. No. and date

Meetlnq No 22/17 RLA No 04/24ノ 040ノ00322ノAM10 0410112742
dt 29.032010Date:31.012017 Request for amendment in export

product weiqht of norms.
Decision:ThecommitteedecidedtomodifythenormsaSre
07j0.2016 with enclosures based upon the written recommendation of DHI vide UO Note No. TSWB
3(46)12011 dated 03.01.2017. (Copy to be sent to the firm & RA).

RA may take furthgr necessary action accordingly.

S No 613

Case No.
A/R-133

M/s Bharat
Heavy
Electricals

Limitedi

F No.01ノ 80ノ050ノ00757/AM10/DESI Lic. No. and date

Meeting No.22ノ 17 RLA No 04/24/040/00246/AM10 0410110530
dt 04 01 2010Datei 31 01 2017 Request for amendment in export
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DecisiOn:The C5百 〒1lll」:::IIIt烹デlfllil黄吉
せ
盲:ili:菫ii三i壼,1lblll]』

rllttLl:3711:〕
it:n dated

07 10 2016 with encloSures baSed upOn the Written reCOmmendation of DHI Vide UO Note No. TSVVB_ _ ⌒   | : __^_ι
`^●
卜̂ `:r-2p△ ヽ

Siaoizir'i ort"o og'of iorz' (copv to be sent to the firm & RA)'

RAmavta@

S.No.614 lDESl

o910045827
dt 07.032011献d

Date:31012017
帥 釧 Ю

DH10n 15 12.2016 fOr commentS Case is deTei

″DESl
MノsL&T一 MHl
丁urbine

Generators
Pvt Ltd,

Mumbal

0310753791
dt15 10 2013ent d

面 012017
to DH1 0n

0411.2016f

S.No.616
F No 01/80′050ノ 00106′AM16′DESlMノs Diligent SCM

SolutiOns Private

Limited,

Secunderabad,AP.

o910062161
dt 10.062015

面 、31012017
lit¬:詰

11T::,「
                            t°

MSME on

0411201
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For NC― I Meeting dated 31/1/2017

srorrr c ro47lL742l G

n"^L, 1,1 AO -1.05Kg/Kg content i n EP

Item 3 to 10 -1.02KS/Kg content in EP

Item 13,14 as Per C-1647,

Item upto 30 (except 26,3t being deleted)under GN4

3110065036

Wr".g" RePeat of AA 3110066317

Item 1,2-1.O5kg/kg content in EP

Item 3,4,5,8,9-t.O2kglkg content in EP

it"mz net to net / GN-4 with accountability clause

Item 6-as Per C-1647

3110065030

レ
θ tt ι

忙e肩互 t雨′8‐ 1.02 Kg/kg cOntentin EP

ltern 3 to7-netto net′ GN4 vvith accOuntabllity clause

ヽ

NC may take a view

DyDGFT― DES― l

Department of HeavY lndustry

ニヘ7

lndustrial Adviser

一誤■―
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NT\ )s,^ 1\,\\1
Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 3110112017 - Case No. 11116/80 (M/s Plansee India High Performance

Materials Pvt. Ltd.) (Advance Authorization No. 0710108727 dated 15.09.20f 5)

Advance Authorisation may be ratified as under on repeat basis:

l. Quantities of import items at Sl. No. 1,2 & 3 may be allowed as 1030 Kgs., 515 Kgs. &
103 Kgs. respectively as 1.03.Kgs./Kg. content in the export items at Sl. No. 1,2 &3
respeciively uft.. taking 213'd recovery from scrap.

Norms committee may take a view

毛清二 ,レ
(S.K.Jain)

Development Officer

Norms Committee I
DIPP No.12/6/2017-TSW/15   dated 31/01/2017

-4-
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 3110112017 - Case No. 20i16/80 (M/s Plansee India High Performance
Materials Pvt Ltd.) (Advance Authorization No. 0710108728 dated 15.09.2015)

Advance Authorisation may be ratified as under:

l. Taking clue from SION C-227, quantity of import item may be allowed as 1.10 Kgs./Kg.
content in the export product.

Norms committee may take a view

´
写η。,|ルリト

(S.K.Jain)
Development Officer

Norms Committee I
DIPP No. l2l 612017 -TSWI 6 dated 31/01/2017

zt --
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 3lt0ll20l7 - Case No. 6/16/80 (M/s Plansee India High Performance

Materials Pvt Ltd.) (Advance Authorization No. 0710109348 dated 03.02.2016)

Taking clue from SION C-227, quantity of import item at Sl. No. I may be allowed as

1.10 Kgs./Kg. content in the export product.

Quantity of import item at Sl. No. 2 may be allowed as 1.02 Kgs./Kg. content in the

export product.

Norms committee may take a view

(S.K.Jain)
Development Officer

Norms Committee I
DIPP No. r2l6l20r7-Tswl1 8 dated 31/01/2017

l\. A. r-{ r* .* a l n .---^'r-,

-90
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 3110112017 - Case No. 16/19/80 (M/s Larsen & Toubro Limited)
(Advance Authorization No. 0310807586 dated 02.09.2016)

Firm may be asked to submit the following information:

1. Net weight of indigenous items in the export products.

2. Information in respect of Sl. No. 5 & 11 of Standard Deficiency Format, export product

wise.
3. For net weight of components to be manufactured from import items at Sl. No.l & 2,

details of components with net weights thereof may be indicated.

4. Quantities of import items at Sl. No. 7 & 8 in Nos. also in addition to their weights.

5. Separate weights of Forged Shells & PTCs in import item at Sl. No. 3 and basis for the

quantity of PTCs.

Norms committee may take a view
―

 ^
´  

一

(S.Ko J属 1∫
・′′りゝ

Development Officer

Norms Colllmittee I

DIPP No.12/6/2017-TSW/46   dated 31/01/2017
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 3ll0ll20l7 - Case No. 17119/80 (M/s Larsen & Toubro Limited)

(Advance Authorization No. 0310807591 dated 02.09.2016)

Firm may be asked to submit the following information:

1. Net weight of indigenous items in the export products.

Z. Information in respect of Sl. No. 5 & 11 of Standard Deficiency Format, export product

wise.
3. For net weight of components to be manufactured from import items at Sl. No.l ,2 & 3,

details of components with net weights thereof may be indicated.

4. euantities of import items at Sl. No.4, 5,J,12 & 13 in Nos. also in addition to their

weights.
5. euantity of import item at Sl. No. 6 in meters. also in addition to its weight.

6. Detailed calcuiations for the quantity of import item at Sl. No. 6 supported by length and

number of pipes in the export products.

7 . Separate *Ligt t. of Formed Heads & Test Coupons in import item at Sl. No. 7 and basis

for the quantity of Test CouPons .

Norms committee may take a view 
/ 

.z ff, t t_, r)_
(S.K.Jain)

DeveloPment Officer

Norms Committee I
DIPPNo. 121612017-TSW/47 dated 3110112017
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 3ll0ll20l7 - Case No. 42119/80 (M/s ISGEC Heavy Engineering
Limited) (Advance Authorization No. 0510399618 dated 05.09.2016)

Advance Authorisation may be ratified as under:

I . Net Empty weights of export items at Sl. No. 1,2,3 & 4 may be specified as

51 MT, 51 MT, 26.35 MT & 26.35 MT respectively.
2. Word "Relevant" may be prefixed with the descriptions of import items at Sl.

No. 1 to 3 8.6.
3. Quantities of import items at Sl. No. l, 2 & 6 may be allowed as

1.0417 Kgs/Kg. content in the export product as claimed by the firm.
4. Total quantity of import items at Sl. No. 1 & 2 put together may be restricted

as 75728 Kgs.
5. Quantity of import item at Sl. No. 3 may be allowed as 29774 Kgs. (1 1888

Meters) inclusive of 2 oh wastage.

6. Quantities of import items at Sl. No. 4, 5,7 & 8 may be allowed on net to net

basis with accountability clause.

7. Quantities of import items at Sl. No. 9 &. l0 may be allowed as applied for
i.e. 2000 Kgs. erach.

Norms Committee may take a view.

**
- 

-
3'l l. t | 2: 11_

(S.K.Jain)
Development Officer

Norms Committee I
DIPP No. l2l6l20l7-Tswl49 dated 3110112017

-93
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 3lt0lt20l7 - Case No. 28/19/80 (M/s Spirotech Heat Exchangers
pvt. Ltd. ) (Advance Authorization No. 0510399639 dated 07.09.2016)

Firm may be asked to submit the following details:

1. Quantity of export items at Sl.No. I & 2 in Nos. also in addition to their

weights.
2. Information in respect of Sl. No. 4, 5 & 11 of Standard Deficiency

Format, exPort Product wise.

Norms committee may take a view

Norms Committee I
DIPP No.12/6/2017-TSW/52     dated 31/01/2017

+-
./J;-

2' 31|'61)btL
'7 (s.K.Jain)

Development Officer
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 31t0112017 - Case No. 20/19/80 (M/s Larsen & Toubro Limited)
(Advance Authorization No. 0310807693 dated 08.09.2016)

Firm may be asked to submit the following information:

1. Net weight of indigenous items in the export products.

2. Information in respect of Sl. No. 5 & I I of Standard Deficiency Format, export product

wise.
3. For net weight of components to be manufactured from import items at Sl. No.l to 5,

details of components with net weights thereof may be indicated.

4. Quantities of import items at Sl. No.6 to 8 & 15 to 18 in Nos. also in addition to their

weights.
5. Quantity of import item at Sl. No. 9 in meters. also in addition to its weight.

6. Detailed calculations for the quantity of import item at Sl. No. 9supported by length and

number of pipes/tubes in the export products.

Norms committee may take a view

(S.K.Jain)
Development Officer

Norms CoIIlmittee I

DIPP No.12/6/2017‐ TSW/54   datcd 31/01/2017

~三百再ル′ミ
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Departlnent of lndustrial Policy“ &Promotion

(TSW)

NC Meeting dated 31/01/2017-Case No。 29/19/80(M/s SeniOr lndia Pvt. Limited)

(Advance Authorization No.0510399661 dated 08。09.2016)

Advance Authorisation rnay be ratifled as underi

l.Quantities of import items at Sl.No.l to ll&13 to 22 may be allowed on

net to nct basis with accountability clause.

2.Quantity of import item at Sl.No.12 may be allowed upto O.5%of FOB
value of exportitern at Sl.No.1.

3.Quantity of import item at Sl.No.23 may be a1lowed upto O.5%of FOB
value of export itenl at Sl.No.2.

NollllS COmlnittee may take a view

4蘇 レト
Development Ofrlcer

:Iギ十十ミI;t,デ電;;:fl:Tsw/56       dated 31/01/2017
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DL %,
Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 3lt0lt20l7 - Case No. 21119/80 (M/s Larsen & Toubro Limited)
(Advance Authorization No. 0310807850 dated 16.09.2016)

Firm may be asked to submit the following information:

Net weight of indigenous items in the export product.

Information in respect of Sl. No. 5 & I 1 of Standard Deficiency Format.

For net weight of components to be manufactured from import items at Sl. No.l to 5,

details of components with net weights thereof may be indicated.

Quantities of import items at Sl. No. 6,7 & 8 in Nos. also in addition to their weights.

Separate weights of Formed Heads & Test Coupons in import item at Sl. No. 8 and basis

for the quantity of Test Coupons .

Norms committee may take a view

１

つ
４

３

　

　

４

５

そ氏戸“た
Development Offlcer

Norms Collllmittee I

DIPP No.12/6/2017-TSW/59 dated 31/01/2017
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 3ll0lt20l7 - Case No. 2t22t80 (M/s Phoenix Foils Pvt. Limited)

(Advance Authorization No. 0310807894 dated 19.09'2016)

Advance Authorization may be ratified as under on repeat basis:

l. Import item shall be of relevant grade as contained in the export products.

2. euantity of import item at Sl. No. 1 ( Relevant Hot Rolled/Cold Rolled

stainless Steel wide coils/Strips) may be allowed as under:

(i) Wide Coils: as 1.08 Kgs./Kg. content in the export product as

claimed by the firm, as per SION C-2008.
(ii) Strips: as 1.065 Kgs./Kg. content in the export product.

Norms committee may take a view

´′
fTttL・′ト

(S.K.Jain)
Development Officer

Norms CoIIlmittee I

DIPP No.12/6/2017-TSW/62 dated 31/01/2017
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 3ll0lt20l7 - Case No. 33/19/80 (M/s BGR Energy Systems Limited)

(Advance Authorization No. 0410162326 dated 29.09.2016)

Firm may be asked to submit the following details:

l. Information in respect of Sl. No. 4, 5, 6, 8, 9 &. ll of Standard Deficiency Format,

export product wise.
Z. Specifications of import items at Sl. No. 30 to 32 and their specific use in the

export Products.
3. Details of import items at Sl. No. 34 to 37,44 8L 46 and their specific use in the

export products.
4. Siie/Specifications of import item at Sl. No. 4l(Cables) and its quantity in

meters.
5. Specific quantities of import items at Sl. No. 34,44 & 46

Norms committee may take a view

Norms Committee I
DIPP No.12/6/2017‐ TSW/68   dated 31/01/2017

―
 ″

″

一ァl卜 1ヽ2tと

(So K.Jain)
Development Offlcer
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 3lt0lt20l7 - Case No. 1/16/80 (lfls Lubi Industries LLP) (Advance

Authorization No. 0810138873 dated 18.10.2016)

Advance Authorisation may be ratified on repeat basis as under as per their Advance

Authorization No. 0810137369 dated 08.03.2016 ratified in NC meeting No. 12180 dated

13.09.2016:

1. Word "relevant" may be prefixed with the descriptions of import items at Sl. No.

I &2.
Z. Quantity of import item at Sl. No. 1 may be allowed as applied fo, i:9;

45485 Kgs. as 1.659 Kgs./kg. content in export products after taking 113'"

recovery from scraP.

3. Quantity of import item at Sl. No. 2 may be allowed as applied for i,9,

263314 Kgs. as 1.626 Kgs./kg. content in export products after taking ll3'"
recovery from scraP.

Norms committee may take a view +-L
.2-- Jl l -l t L't >7 (s. K. Jain)

Development Officer

Norms Committee I
DIPP No. l2l6l20l7-TSW/71 dated 3110112017
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 3ll0ll20l7 - Case No. 1/19/80 (M/s Itron India Pvt. Limited) (Advance

Authorization No. 0510400143 dated f 9.10.2016)

Firm may be asked to submit the following details:

l. Information in respect of Sl. No. 4, 5 & 8 of Standard Deficiency Format,
2. Condition of import item at Sl. No. 4 (brass Body) i.e. whether rough or machined

and weights of "rough" and "machined" brass bodies.

―

‐
―

4姦 J訂'じワ
Development Offlcer

Norms Committee I
E)IPP No.12/6/2017-TSW/73   datcd 31/01/2017
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 3lt0ll20l7 - Case No. 2/19/80 (M/s Itron India Pvt. Limited) (Advance

Authorization No. 0510400144 dated 19.10.2016)

Firm may be asked to submit the following details:

1. Information in respect of Sl. No. 4, 5 &.8 of Standard Deficiency Format,

2. Condition of import item at Sl. No. 3(brass Body) i.e. whether rough or machined

and weights of "rough" and "machined" brass bodies.

′
/石
耳ηト

(S.K.Jain)
Development Officer

Norms Committee I
DIPP No.12/6/2017-TSヽ ″/74 datcd 31/01/2017
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 3ll0lt20l7 - Case No. 1ll19/80 (M/s ltron India Pvt. Limited) (Advance

Authorization No. 0510400145 dated 19.10.20f6)

Firm may be asked to submit the following details:

1. Information in respect of Sl. No. 4, 5 & 8 of Standard Deficiency Format,

Z. Condition of import item at Sl. No. 4 (brass Body) i.e. whether rough or machined

and weights of "rough" and "machined" brass bodies'

ン
ラllこ 1′ Lう,2

(S.Ko Jain)
Development Ofrlcer

Norms Committee I
E)IPP No.12/6/2017¨ TSW/75    datcd 31/01/2017
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Dr/ K
Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 3lt0ltz0l7 - Case No. l2l19/80 (M/s ltron India Pvt. Limited) (Advance

Authorization No. 0510400147 dated 19.10.2016)

Firm may be asked to submit the following details:

3. Information in respect of Sl. No. 4, 5 & 8 of Standard Deficiency Format,

4. Condition of import item at Sl. No. 3 (brass Body) i.e. whether rough or machined

and weights of "rough" and "machined" brass bodies'

//ら いテレ′>
(S.Ko Jain)

Development Officer

Norms Committee I
DIPP No.12/6/2017-TSW/76 dated 31/01/2017
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 3ll0ll20l7 - Case No. 4/19/80 (M/s EBM-PAPST India Pvt. Limited)
(Advance Authorization No. 0410162406 dated 21.10.2016)

Advance Authorisation may be ratified as under:

l. Quantities of import items at Sl. No. l, 4 &.5 may be allowed as applied for
being 1.02% of FOB Value of exports.

2. Quantities of import items at Sl. No. 2,3 & 6 to 24 may be allowed on net to
net basis with accountability clause.

Norms committee may take a view
-/ 

- 
-v-

-z-o.K. "AiJit 
r t*1)

Development Officer

Norms Colllmittee I

DIPP No.12/6/2017¨ TSW/79 dated 31/01/2017
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 3ll0lt20l7 - Case No. 5/19/80 (M/s EBM-PAPST India Pvt. Limited)
(Advance Authorization No. 0410162407 dated 21.10.2016)

Advance Authorisation may be ratified as under:

1. Quantities of import items at Sl. No. I to 35, 37 & 38 may be allowed on

net to net basis with accountability clause.

2. Quantity of import item at Sl. No. 36 may be allowed as 1.01 Kgs./Kg.

content in exPort item.

Norms committee may take a view +>"
-/.--Trl"tlL*rL

(S.K.Jain)
Development Officer

Norms CoEllmittee I

DIPP No.12/6/2017-TSW/80 datcd 31/01/2017
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy IndustrY

TSW(B) Section

Subject: Application of M/S Parker Hannifin India for
ratification of norms of AA no 0410t62410 dt 24-10-16.

DES-I, DGFT may kindly refer to the above mentioned Advance
Authorization of M/S Parker Hannifin India. The firm has has
requested for ratification of norms for export of 45 items which
are auto components. It proposes to import 61 items. Atl the
items of import except item no t4,t5,34 & 60 are in numbers
& the firm has not sought any wastage on the same. Those
items may be allowed under GN-4 with no wastage on number
& weight terms with accountability. Item no 14,15,34 & 60 are
consumables & may be allowed with in 2 o/o of FOB value of
export.

The above issues with the approval of IA(KKT).
/

/,/a1/./uB.c.Nayak

Development Officer
1 1-0 t-t7

DGFT′
「
FDOr DES― I

Deptt.of HI′ UO No3(98)/16-丁SⅥ【B) dated

_々 7/
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 3lt0lt20l7 - Case No. 9/19/80 (M/s Spirotech Heat Exchangers Pvt.

Ltd. ) (Advance Authorization No. 0510400325 dated 31.10.2016)

Firm may be asked to submit the following details:

1. Quantity of export items at Sl.No. I & 2 in Nos. also in addition to their

weights.
2. Information in respect of Sl. No. 4, 5 & 11 of Standard Deficiency

Format, export Product wise.

Norms committee may take a view

+--,---
TtlatlL, lv

Norms Committee I
DIPP No. l2l612017-T5Wl84 dated 31/01/2017

(S.K.Jain)
Development Officer
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DePartment of Hl

Udyog Bhavan

Ref: AANo 0310610931 L&TMHPS Boiler

Dy DGFT,DES― l

TsWB 3(64)/2010 dated 3/1/2017

Export Product: 3x660 MW Pressure parts for Steam GeneratoriKoradi

lnputs

Item 1to 5 - pipes and tubes -The Applicant has requested to consider net content in export

or"o*i"*",i,i "d 
by central Excise and 4% wastage on net content'

Item 12-17- Welding consumables-As per Standard Norm C-1547

The request is supported '

Lfiul.\iqi, L

(K K TiWan)

industrial AdViSer

-5b~
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 3110112017 - Case No. A/R-32 (M/s Larsen & Toubro Limited)

(Advance Authorization No. 0310798796 dated 10.09.2015)

Firm may be asked to submit the following information:

1. Reduction in weight of Alloy Steel Plates (import item at Sl. No. 1) because of
procurement of 2 Heads from foreign vendor instead of fabrication from Alloy Steel

plates is ll}775 MT . Whereas, increase in weight of formed heads import itern at Sl'

No. 7) is 506 MT and the same may be clarified.
２

３

４

Net weight of indigenous items in the export product.

Information in respect of Sl. No. 5 & I I of Standard Deficiency Format.

For net weight of .o-porrents to be manufactured from import items at Sl. No.l & 2 ,

details of components with net weights thereof may be indicated.

Norms committee may take a view , +--
./ 

-g 
/'-
3tl ett L"'

(S.K.Jain)
Development Officer

Norms Committee I
DIPP No.12/6/2017-TSヽ ″/32¨A/R datcd 31/01/2017
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Department of Heavy lndustry

Sub:Amendmentin AA― Reffrom DGFT

Vi上 り

'LL脇

計 7″ル ぶ
R契 ハ́えコちsし、警 ´

BHELChennai has requestedIOr reducuon inthe quant■ y ofthe inputs from the ea‖ ier ra■ led

quantities by Norms Committё e due to reductlon in overa‖ pipe length during detailed engineering in

sub― systems as under

l. AA No.No.04101■ 4086 dtd 28.05.2010

ExpOrt Producti Steam Generator Piping fOr 2X500MW NTPC Vindyachal′ ratified weight 4356ヽЛT

Reduction in lnputs:

Import tem No l Seamless CS Pipesfrom 700 MT to 697 MT

lmportitem No 2 Seamless AS Pipesfrom 1200 MTto l172 MT

lmport tem No 5from 14MTto llMT

lrnportitem No 3,6,9 8t ll to 14 to be deleted― not used in the prolect

2. AA No,No.0410089879 dtd 08.06.2007

ExpOrt producti Steam Turbine Generator Piping for 2X250MW Neyveli TPS― ‖,Weight 4660 MT

Reduction in:nputs:

lmportltem No 2 Seamless CS Pipesfrom 880 MTt0 619 MT

lmport hem No 3 Seamless AS Pipesfrom 785 MTto 784 MT

lmportltem No 5 from 137 MTto 82 MT

lrnportltem No l,4′ 6 to 12 to be deleted― not used in the prolect

3. AA No.No.0410107827 dtd 15.09.2009

ExpOrt Product:Steam Generator Piping for 350MW GSEGL Hazira CCPP′ Weight 2197 MT

Reduction in lnputs:

lmportltem No l Seamless CS Pipesfrom 130 MTto 67 MT

lmport nem No 2 SeamleSS AS pipesfrom 375 MTto 120 MT

lmportltem No 5from 4 MTto 2 5 MT

Irnportltem No 3′ 6&7 to be deleted― not uSed in the project

4・ AA No.No.0410110530 dtd 04.01.2010

ExpOrt Product:Steam Generator Piping for 2X500MVV NTEL Va‖ urSTPPWeight 3155 MT

Reduction in:nputs:

lrnportltem No 2 Seamless AS Pipesfrom l140 MT t0 1067 MT

lrnportltem No 3′ 6,7′ 8&1l to 14 to be deleted― not uSed in the proiect

5. AA No.No.0410112742 dtd 29.03.2010

Export Product:Steam Generator Piping for 3X500MW Arava‖ TPS′ Weight 4727 MT

ReductiOn in inputs:

Import tem No l Seamless CS Pipesfrom 600 MT to 499 MT

lrnportitem No 2 Seamless AS Pipesfrom 1710 MT to 1493 MT

lmport hem No 5from 18 MTto 17 MT

lrnportltem No 3′ 6to 9&1l to 14 to be deleted― not uSed in the proiect

ィ52~



6. AA No.No.0410130775 dtd 23.11.2011

ExpOrt Product:Steam Generator Piping for 5X270MVV Amravati TPS Weight 10052 MT

Reduction in lnputs:

lmportltem No l Seamless CS Pipesfrom 1750 MTto 333 MT

lmportltem No 3′ 6′ 7 to be deleted― not used in the project

7. AA No.No.041012■ 519 dtd 10.02.2011

Export Producti steam Generator Piping for 2X500MW NLC Tuticorin,VVeight 8714 MT

Reduction in lnputs:

lrnport!tem No l Seamless CS Pipesfrom 1650 MTto 1580 MT

lmportltem No 2 Seamless AS Pipesfrom l160 MTto l129 MT

lmporttem No 5from 18 MTto 17 MT

lmportitem No 3′ 6′ 7′ 9′ 11,12 to be deleted― not used in the proJect

8.     AA No.No.0410131227 dtd 02.12.2011

ExpOrt Producti Steam Generator Piping for 2X520MW HNPCL Vizag Weight 6469 MT

Reduction in:nputs:

lmport hem No l Seamless CS Pipesfrom 960 MTto 947 MT

lrnportltem No 3′ 9 to ll to be deleted― not used in the proieCt

For a‖ the cases the applicant will account for actualirnpOrts in export product and for the

venica■On Of actual total export weight′ the app‖ cant may produce copy of Sales/Exc`e

lnvoice to the RLA DGFT. Other items remain unchanged

This has the approval of JS

lndustrial Adviser

Dy DGFT′ DES― |

TSW3 3{46)/201l dated 03/1/2017

ヘ
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(D AMENDMENTIN EXPORT PRODUCT WE:GHT
AA No:0410089879 Dt_08062007

EP:BO:LER TURBINE GENERATOR PiP:NG FOR 2X250 MW NEYVELITHERMAL POWER PROJECT

Ｌ

０

Ｓ

Ｎ
MATER!AL DESCRIPT10N

lMPORTS INDIGENOUS

Imported

weight

(MT)

Wastage%
Net imported
weight after
wastage (MT)

Actua:

design

weight

(MT)

Wastage%
Actual Net
weight after
wastage (MT)

1 PLATES&STRUCTURALS 3 327 3 317

2 SEAMLESS′ WELDED CS PIPE 619 2 607 1366 2 1,339

3 SEAMLESS AS PIPE 784 2 768 2

4 SEAMLESS SS PIPE 2 2

5 F TTINGS,FORGINGS 82 0 82 161 0 161

6 80UGHT OUTITEMS,COMPONENTS,HANGERS AND SUPPORTS 0 583 0 583

SUM TOTAL 1456 2401

臨 ふ(

Total Supply weight (lmport+lndigenous) / Export weight for the project (MT) = 3857 MT

Ear‖er ratified weight of the licence= MT:Reduction in ht=803 MT
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AA No:0410089879 Dt.08.06.2007
EP1 3o:LER TURBINE GENERATOR PiP:NG FOR 2X250 MW NEWELITHERMAI

Ｌ

０

Ｓ

Ｎ
lMPORT:TEM DESCR:PT:ON UOM

Ratitted

import qty

by NC

lmported
qtv Reduction

PLATES M丁 4 Not lmported

2 SEAMLESS CS PIPE M丁 880 619 261

3 SEAMLESS AS PIPE MT 785 784 1

4 SEAMLESS SS PIPE MT 8 Not lmported

5 FITTINGS,FORGINGS M丁 137 82 55

6 SVVITCHES NO 30 Not lmported

7 GAUGES NO 20 Not lmported

8 TRAPS NO 20 Not lmported

9 VALVES NO 25 Not lmported

10 HANGER COMPONENTS‐ CLEVIS VVITH BOLTS NO 150 Not lmported

HANGER COMPONENTS ‐ CONSTANT LOAD
HANGERS,VARIABLE LOAD HANGERS

NO 300 Not lmported

12 P∪ MPS‐ EMERGENCY BOILER FEED PUMPS NO 2 Not lmported
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＼、_llAMENDMENTIN E

EP:801LER TURBINE CENERATOど
¥缶針景モキ姜l寺

Ⅸ

一
，

一
２

PORT PR〈

:227 Dt o`

X520 MW
岬

―と122011
HNPCL ViZAG THERMAL POWER PRO」 ECT

Ｓ」
．
Ｎ〇

　

　

一

‐

'              MATER:AL DESCR:PT:oN

SEAMLESS′ WELDED CS PIPE

IMPORTS INDlGENOuS

Imported

weight

(MT)

Wastage%
NetimpOrted
weight aFter

wastage(MT)

Actuai

desigrt

weight

(MT〕

Wastage%
Actual Net
weight after
wastage (MT)

947 2 928 1780 2 1,744

2

3

4

5

6

SEAMLESS AS PIPE

SEAMLESS SS PIPE

1450 2 1421 2

2 9 2 9
F TTINGS,FORGINGS

つ
‘ 0 211 478 0 478

vllELDING VVIRES,ELECTRODES
14 0 14 0

HANGER COMPoNENTS― CLEVIS VVITH BoLTs
2 0 つ

４ 10 0 10

7
HANGERS

0 ‐ υυ 0ヽ1ハ NI Lヽンヽ υ HANGヒ RS, VARIABLE LOAD
1 0 1 152 0 152

8 HYDRAULIC SNUBBER ASSEMBLY‐ IMPORT 3 0 3 0
9

10

11

SWITCHES

CAUGES

VALVES

0 8 0 8

0 14 0 14

0 17 0 17
INDlGENOuSITEMS ONLY

12 STRUCTURALS&PLATES
3 1113 3 1,080

13 INSULAT10N
0 198 0 198

14 COMPONENTS
0 18 0 18

15 HANGERS AND SUPPoRTS
0 30 0 30

SuM TOTAL 258009 375791

亀
ｋ
絲
ド
寺

ー

駆
４
１
′ ′Export weightfOrthe project(MT)=6338 MT

:Reduction in ExpOrt weight=131 MT
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K.RAJITHA
SOr●M′ PUrchOSe

.ぶ器ι憲器i:器釧7

frlvlu,l

SL.NO lMPORT:TEM DESCR:PT10N UOM
Ratified

import qty

bv NC

lmported
qty Reduetion

SEAMLESS CS PIPE MT 960 947 13

2 SEAMLESS AS PIPE MT 1450 1,450

3 SEAMLESS SS PIPE M丁 10 Not lmported

4 FITTINGS,FORGINGS NO 2500 880 1,620

5 WELDING W!RES,ELECTRODES MT 14 14

6 HANGER COMPONENTS‐ CLEVIS VⅥ TH BOLTS NO 80 28 52

7
HANGER COMPONENTS― CONSTANT LOAD HANGERSl
VARIABLE LOAD HANGERS NO 100 64 36

8 HYDRAULIC SNUBBER ASSEMBLY NO 60 20 40

9 SWI丁CHES NO 50 Not lmported

10 GAUGES NO 50 Not lmported

∨AL∨ES NO 40 Not lmported

-5¬
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Total Supply weight(lmpOnttindigenous)′ ExPort Weight for the prolect(MT)=6176 MT

Earlier rati■ed weight ofthe:icence=lo,052 MT;Reduction in Export weight=3876 MT

、́ こ

‖〕AMENDMENTIN EXPORT PRODUCT WE!GHT
AA No:0410130775 Dt 23 11 2011

EP:801LER TURBINE GENERATOR P:PING FOR 5X270 MW AMRAVAT:THERMAL POWER PRO」 ECT

F TTINCS,FORGINCS

VV RES,ELECTRODES

HANGER COMPONENTS‐ CLEVIS VV TH BOLTS

COMPONENTS ‐ CONSTANT LOAD HANGERS, VARIABLE

lNDIGENOuS ITEMS ONLY

STRUCTURALS&PLATES

‰緋
_sを 一―



(l:)iMPORTED LisT OFlIEMS
AA No:0410130775 Dt.23.11.2011

EP:BOILER TURB:NE GENERATOR PlPiNG FOR 5X270 MW AMRAVAT:THERMAL POWER PROJECT

Ｌ

０

Ｓ

Ｎ
IMPORT:TEM DESCR:PT10N UOM

Ratified

import qty by

NC

imported
qty Reduction

SEAMLESS CS PIPE MT 1750 333 1,417

2 SEAMLESS AS PIPE MT 1700 1,700

3 SEAMLESS SS PiPE MT 100 Not imported

4 FITTINGS,FORGINGS NO 3000 ハ
υ 2,893

5 WELDING VVIRES,ELECTRODES M丁 15 15

＼
、
‐
ノ

一　
　
　
一

HANGER COMPONENTS― CLEVIS VVITH BOLTS NO 100 Notimported

7
→ANGER COMPONENTS ‐ CONSTANT LOAD HANGERSi VARIABLE LOAE
→ANGERS

NO 150 Not imported

%詩

製α
=著

場π″ か雛か?各ら

K.RAJITHA
SDGMノ PUrchose
BHttLノ P“Jn9 Centre

■Nma● ChenF.Oi‐ 600017
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(1)AMENDMENTIN EXPORT PRODuCT WEIGHT
AA No:0410114086 Dt 28 05 2010

EP:STEAM GENERATOR PlplNG FOR 2X500 MW VINDHYACHAL THERMAL pOwER PRO」 ECT

SL
N0

MATERIAL DESCRIPTiON

IMPORTS lNDiGENOuS

lmported

weight

(MT)

Wastage%
Net imported
weight after
wastage (MT)

Actual

design
weight

(MT)

Wastage%
Actual Net
weight after
wastage (MT)

1 SEAMLESS′ VVELDED CS PIPE 697 2 683 509 2 499

2 SEAMLESS AS PIPE 1172 2 1148 2

3 SEAMLESS SS PIPE 2 0 2

4 FITT NCS.FORCINCS 130 0 0

5 VVELDINC WIRES,ELECTRODES 106 0 106 0

6 HANGER COMPONENTS‐ CLEVIS VViTH BOLTS 0 6 8

7
HANGER COMPONENTS ‐ CONSTANT LOAD HANGERS, VAR ABLE LOAD
HANGERS

788 0 788

8 HYDRAULIC SNUBBER ASSEMBLY‐ lMPORT 0 0

9 SWiTCHES 8 0 8

CAUGES 0 5 0 5

TRAPS 0 6 0 6

VALVES 0 0

AUXIL:ARY PRDS SYSTEM 0 7 0 7

MANDATORY SPARES FOR AUX LIARY PRDS SYSTEM 0 3 0 3

INDIGENOuS ITEMS ONLY

STRUCTURALS&PLATES 3 3 842

'6
INSUいT10N 0 0 680

17 COMPONENTS 0 0

HANGERS AND SuPPORTS 0

SuM TOTAL 198399 234282

4NNEX。 標 /`

・鵡 襦 ‰ 7

- 60 '-.--

Total Supply weight (lmport+lndigenous) / Export weight for the project (MT) = 4327 MT

Earner ratified ofthe licence=4356 MT:Reduction in Export weiclht=29

*l-xt,
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AA No:0410114086 Dt.28.05.2010
EP:STEAM GENERATOR P:P!NG FOR 2X500 MW viNDHYACHAL THERMAL POWER PRO」

ECT

:MPORTED LIST OF:TEMS

Ｌ

　
ｏ

Ｓ

Ｎ
:MPORTITEM DESCRIPT:ON UOM

Ratifled

irnport qty by

NC

lmported
qty Reduction

SEAMLESS CS PIPE MT 700 697 3

2 SEAMLESS AS PIPE MT 1200 1,172 28

3 SEAMLESS SS PIPE M丁 6 Not lmported

4 FITTINGS,FORGINGS NO 4000 526 3,474

5 WELDING VVIRES,ELECTRODES MT 14 3

6 HANGER COMPoNENTS‐ CLEVIS VVITH BoLTS NO 150 Not lmported

7
HANGER COMPoNENTS‐ CoNSTANT LOAD HANGERS,
VARIABLE LOAD HANGERS NO 200 200

8 HYDRAULIC SNUBBER ASSEMBLY NO 100 56 44

9 SVVITCHES NO 50 Not lmported

10 GAUGES NO 60 48 12

TRAPS NO 40 Not lmported

12 VALVES NO 80 Not lmported

13 AUXILiARY PRDS SYSttEM NO 12 Not lmported

14
MANDAttORY SPARES FOR AUXILiARY PRDS
SYSTEM NO 18 Not lmported

"=
K.RAJlTHA
SDGM′ PU6000
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AA No:0410121519 Dt 10 02 2011
、 「́ ,ス雨百NDMENTIN EXPORT PRODUCT WEIGHT

ムNNEメOR ―β

糞

「

ー

SEAMLESS/VVELDED CS PIPE

FITTINGS,FORGINCS

WIRES,ELECTRODES

HANGER COMPONENTS― CLEVIS WITH 80LTS

HANGER COMPONENTS ― CONSTANT  LOAD HANGERS,

HYDRAULIC SNUBBER ASSEMBLY‐ IMPORT

INDIGENOuS:TEMS ONLY

STRUCTURALS&PLATES

HANGERS AND SuPPORTS

OmpOrt+indigenous)′ Export weight ror the prOlect(M■ )=6757 MT

Of the licence=8714 MT;ReluctiOn in

-62-―



AA No10晏10121519 Dt.10,02.2011

Ｌ

０

Ｓ

Ｎ
lMPORT:TEM DESCR:PT:ON UOM

Ratified

import qty by

NC

lmported
qty Reduction

1 SEAMLESS CS PIPE MT 1650 1,580 70

2 SEAMLESS AS PIPE MT 1160 1,129 31

3 SEAMLESS SS PIPE M丁 8 Not lmported

4 FITTINGS,FORGINGS NO 4000 266 3,734

5 WELDINC WIRES,ELECTRODES MT 18 17 1

Ｙ
ノ

HANGER COMPONENTS‐ CLEVIS WITH 80LTS NO 120 Not Imported

7
HANGER  COMPONENTS  ‐  coNSttANT  LOAD
HANGERS,VARIABLE LOAD HANGERS NO 100 Not lmported

8 HYDRAULiC SNUBBER ASSEMBLY NO 80 58 22

9 SVV:TCHES NO 50 Not Imported

10 GAUGES NO 60 50 10

TRAPS NO 40 Not lmported

12 VALVES NO 80 Not lmported

」・JOヽ
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ll)AMENDMENT!N EXPORT PRODUCT WE:GHT
AA No:0410107827 Dl.1509.2009

Ｌ

０

Ｓ

Ｎ
MATERIAL DESCRIPT:ON

lMPORTS lNDIGENOuS

ｄ

ｗ̈ｅｉｇｈｔ岬
Wastage%

Actual

design
weight

iMT)

WastageTo
Actual Net
weight after
wastage (MT)

1 STRUCTURALS&PLATES 71 3 6887

2 SEAMLESS′ VVELDED CS PIPE
ウ
′
会
υ 2 66 470 2 461

3 SEAMLESS AS PIPE 120 2 118 2

4 SEAMLESS SS PIPE 2
つ
４

5 VVELDING WIRES,ELECTRODES 25 0 25 0

6 FITTINCS,FORGINGS 13 0 13 47 0 47

7 HANGER COMPONENTS&BOUGHT OUT TEMS 0 26 0 26

SUM TOTAL 19927 602.74

Total Supply weight (lmport+lndigenous) / Export weight for the project (MT) = 802 MT

Eariler ratified weight of the:icence=2197 MT:Reduction in

K.RAJ:THA
SOCMノ hrchose
BHELノ aping centre

IN"oら Chenn● i‐ 600017
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(::}:MPORTED L:ST OFiTEMS
AA No:0410107827 Dt.15.09.2009

EP:POWER CYCLE P:PING AND LOW PRESSURE PiP:NG FORlX350 MW HAZ:RA
COMB:NED CYCLE POWER PROJECT

Ｌ

０

Ｓ

Ｎ
IMPORTITEM DESCR:PT:ON UOM

Ratified

import qty by

NC
lmported qty Reduction

SEAMLESS CS PIPE M丁 130 67 63

2 SEAMLESS AS PIPE M丁 375 120 255

3 SEAMLESS SS PIPE M丁 3 Not Imported

4 FITTINGS,FORGINGS NO 600 20 580

5 VVELDING WIRES,ELECTRODES MT 4 25 15

6 HANGER COMPONENTS‐ CLEVIS VVITH BOLTS NO 75 Not lmported

7
HANGER COMPONENTS‐ CONSTANT LOAD
HANGERS,VARIABLE LOAD HANGERS

NO 120 Not lmported

申ヽ
怖り pr*M tru(L*b
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EP:STEAM GENERATOR P:PiNG FOR 3X500 MW ARAVAL:THERMAL POWER PROJECT

Ｌ

０

Ｓ

Ｎ
MATERIAL DESCRIPT10N

iMPORTS :NDiGENOUS

imported

weight

(MT)

Wastage%
Net imported
weight after
wastage (MT)

Actuai

design

weight

{MT)

Wastage%

Actua:Net
weight after

wastage

(MT)

1 SEAMLESS/WELDED CS PIPE 499 2 489 109 2

SEAMLESS AS PIPE 1493 2 1464

3 SEAMLESS SS PIPE 2

4 FITTINGS,FORGINGS 141 0 0

5 ⅣELDING WIRES,ELECTRODES 0 1

・IANGER COMPONENTS‐ CLEVIS VVITH 80LTS 2 0

7
‐IANGER COMPONENTS ‐ CONSTANT LOAD HANGERS, VARIABLE LOAE
HANGERS

0

HYDRAUL:C SNUBBER ASSEMBLY‐ :MPORT 0 0

9 SVVITCHES 5 0

GAUGES 0 0 7

TRAPS 0 5 0

VALVES 0 24 0

AUXILIARY PRDS SYSTEM 0 0

14 MANDATORY SPARES FOR AUXILIARY PRDS SYSTEM 0 0

lND:GENOuS:TEMS ONLY

STRUCTURALS&PLATES 3 714 3 693

16 INSULAT10N 655 0 655

COMPONENTS 1

HANGERS AND SUPPORTS 29

SUM TOTAL 2112.26 1714.82

ヽ

K.RAJ:THA
駆К鵬ノPuRl目 se
BHELノ 綺p"Cen"●
N鮨嘔口●Chnno:.600017
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マ脚炒稚
Total Supplyweight ompOrt■ lndigenous)′ Exportweight for the proiect{MT)=3827 MT

of the licence = 47 27 MT ; Reduction iqEpg4-wglg ht = 900 MT



(::}lMPORIED LIST OEITE理 旦
AA No:0410112742 Dt.29.03.2010

-△
皿GEttERATOR PiP:NG FOR 3X500 MW ARAVALITHERMAL POWER PROJECT

SL“NO :MPORT:TEM DESCR:PT:ON UOM
Ratified

impott qty

bv NC

lmported
qty Reduction

SEAMLESS CS PIPE M丁 600 499 101

2 SEAMLESS AS PIPE M丁 1710 1:493 217

3 SEAMLESS SS PIPE MT 6 Not lmported

4 FITTINGS,FORGINCS NO 6000 695 5,305

5 WELDING WIRES,ELECTRODES MT 18 17

6
HANGER COMPONENTS ‐ CLEVIS WittH
BOLTS

NO 225 Not lmported

7

HANGER COMPONENTS ‐  CONSTANT
LOAD  HANGERS,  VARIABLE  LOAD
HANGERS

NO 300 Not lmported

8 HYDRAULiC SNUBBER ASSEMBLY NO 150 Not lmported

9 SVVITCHES NO 75 Not lmported

10 GAUGES NO 90 72 18

TRAPS NO 60 Not lmported

12 VALVES NO 120 Not lmported

13 AUX!LIARY PRDS SYSTEM NO 12 Not lmported

14
MANDAttORY SPARES FOR AUX:LIARY
PRDS SYSttEM NO 24 Not lmported

」・μO‐
`牝
面ッ|っ flr.rxtxuRE-B
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Ko RAJITHA
SDGMノ PurchOSe
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■N●3ora Chennal‐ 600017
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SEA17LESS′ WELDED CS PlPE

COMPONENTS CLEVIS,VITH BOLTS

HYDRAuLiC SNUBBER ASSEMBLY‐ lMPORT

TORY SPARES FOR AUX LIARY PRDS SYSTEM

・

７

？

＾
ミ

〕

Total Supply wOight OmpOrt+lndigenous)′ ExpOrt weight for the prolect(MT)=2667 MT
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Ｌ

０

Ｓ

Ｎ
lMPORT:TEM DESCR:PT10N UOM

Ratified

import qty

bv NC

lmported
qty Reduction

1 S[AMLESS CS PIPE MT 400 400

2 SEAMLESS AS PIPE MT 1140 1,067 73

3 SEAMLESS SS PIPE MT 4 Notlmported

4 FITTINCS,FORGINCS NO 4000 708 3,292

5 メヽ′ELDINGいノIRES,ELECTRODES MT 16 16

6 HANGER COMPoNENTS‐ cLEVIS W TH BoLTS NO 150 Not lmported

7
HANGER  CoMPoNENTS  _  coNSTANT  LOAD
HANGERS,VARIABLE LOAD HANGERS NO 250 Not lmported

8 HYDRAULIC sNUBBER ASSEMBLY NO 80 Not lmported

9 SA/VITCHES NO 60 16 44

10 CAUGES NO 60 60

11 TRAPS NO 60 Not lmported

12 VALVES NO 60 Not lmported

13 AUXILIARY PRDS SYSTEM NO 20 Notlmported

14
MANDATORY SPARES FOR AUXlLIARY PRDS
SYSTEM NO 30 Not lmported

_し ?――
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TIME BOUND
STAN DARD DEFICIENCY LETTER

GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY

DEPARTMENT OF COMMERCE
DIRECTORATE GENERAL OF FOREIGN TRADE

DES,I SECTION, ROOM No. 404, 4th F|oor, UDYOG BHAWAN:
NEW DELHI-1'1001 1: Website: dqft.oov.in

F. No.01/80/[Click here and type file header and sl no]/DES-l/ Dated l

To
M/s.[Click here and type Firm's Name]
[Cljck here and type Firm's Address]

Subject:- Ratification of the norms in respect of Advance Licence No.

[Click here and type Licence No]dated[Click here and type Licence Date] obtained

under Pa"a 4.7 of HBP (Vol l). Meeting No. Date:

Sir,
Please refer to the above mentioned advance license, forwarded by the RLA under their file

No.[Click here and type RLA's File No]to this office for ratification of norms. The matter has been
considered by Norms Committee - l. lt is requested to furnish information / details only in
respect of the point which has been tick marked below.

Export ltems

1. Model number, technical specification and specific quantity-both in terms of number (if any)
and/or weight, of each export product (Appendix-33 of current HBP refers).

2. Detail technical note on manufacturing process including the relevant flow sheet.

3. Detail technical drawings with dimension of each export product, Catalogue, if any, may also be

furnished.

4. Weight of each Export Product.

5. Weight of each of the imported and indigenous input, separately for each product, for the
purpose of material balancing. Net weight (Gross weight minus wastage) for each imported and
indigenous input in the export product may be indicated. Net weight along with details of other
imported input to be used in the resultant product and sought to be imported/procured from
sources other than the license, if any, may also be indicated.

lmport items

6. lnformation about the inputs required per unit of the resultant product as per Sl.No.1 of
Appendix-11A appearing in current HBP (Vol.l) separately for each product.

Gomponents
7. Technical characteristics / part numbers, if any.

8. Assembly drawings / diagrams of the resultant product showing placement and exact use of
components in the export products(s).

I Bifurcated quantities of components to be accounted for in the resultant product and the
requirement of components as spares.

Raw Material / Consumables
10. Size and specification including grade, composition, range, thickness etc. of the items proposed

for import.



Detailed calculation as to how the quantity of raw material proposed for import has been arrived
at, including the net weight of components to be manufactured out of these imported materials,
wastages claimed at each stage of manufacturing with complete justification and supported by
documentary evidence/drawings etc.

Sheet layout diagram of the material indicating the wastage during blanking.

Cross Sectional Diagram of export product with calculation of raw material requirement and the
weight of the Cable in Kg. per Km. Copy of relevant National / lnternational Standard/ buyer's
data sheet may also be furnished.

14. Weight of steel, which requires imported welding material, givang break-up of
Sheets upto 30 mm thickness.
Sheets more than 30 mm thickness and upto 70 mm thickness.
Sheets more than 70 mm thackness.

langes, Pipes, Tubes, Bars / Rods, Castings / Forgings etc

２

　

　

３

i   Steel Plates

雨   Steel Plates

i   Steel Plates

Particulars of the licenses obtained in the past and ratified by ALC (with or without modification)
for the same export product covered under this application, in view of Public Notice No. 48
dated 14 11 2OO2.

3. lt is not clear from the details given in application for the Advance Authorization mentioned
above. to whether it is a case of Physical exports or Deemed exports. lf the same is Deemed
Exports, detailed information alongwith relevant documents be furnished to this office.
Further, if the supply is against lnvalidation letter to an EPcclicence, the following details
may be provided:-

(i) EPCG licence number and date.
(ii) CIF value of the licence.
(ili) Whether this licence was issued under Zero duty or 3 per cent Scheme.
(iv) Custom duty saved amount.
(v) Products to be manufactured.
(vi) How EPCG licence holder intends to discharge the EO against the EPCG licence.

Any other information:

The information called for must be submitted within three weeks from the date of issue of this letter.
The information may be directly sent to: Norms CommitteeJ, Room No. 404, DGFT, Udyog
Bhawan, New Delhi, E-mail: nc1.dqft@nic.in, Office Tel.: 230615621ext.265,1 and copy of the
same must be endorsed to the technical authority mentioned below:

iv. Others e.g. F

Shri K.K. Tiwari,. 1.A., Department of Heavy lndustry, Room No. 476,
UdyogBhawan, New Delhi 110011.
Shri Sushil Kumar Jain, DO, Department of lndustrial Policy and
Promotion, Room No. 428A, UdyogBhawan, New Delhi-1100'11.
Sh.K.S. Sodhi, Asstt. Director, OC (MSME),7'n Floor NirmanBhawan, New Delhi.
Ms. Asha Nangia, Addl. Director. D/o lnformation & Technology, CGO, Complex,
New Delhi - 110 003.
Dr. Meetul Kumar, Scientist'E', DRDO, Room No.431, Block'B', DROO Bhawan,
New Delhi.

Yours falhfu ly,

FOREIGN TRADE DEVELOPMENT OFFICER
FOR DIRECTOR GENERAL OF FORElGN TRADE

Te:011-23061562/Ext 265
E―mコ i ncl dqftOnic in
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